
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES― II SECT10N)

RATIFIED ⅣIINUTES OF THE NORMS COⅣ IMITTEE… II ⅣIEETING NO。 16/81
SCHEDULED ON 17.11.2015

Please Note

(1)  For information of expo■ers,Norms Committee¨ H handles aH cases penaining to

nxation/ratincation of norms for Export Products falling under ITC(HS)Chapter 72 to

76,78 to 80,85。 Colninunications in respect of cases/pcrtaining to NC― II Fnay be sent to

cmが l address:nc2.dg食 のnic.in

(ii) In certain cases the decision of the Norms Committee refers to the Recommendations/
Observations/Deflciencies received frorn the concerned Technical Authorityo Wherever

applicable,a scanned copy of such document has been placed at the end ofthe Minutes,

in running scrial orders. The concemed flrrn/company may go through the same and

respond accordingly.

(ili) Similarly,a scanned copy of the blank Standard Deflciency Format,which may flnd a
rcferencc in NC decisions,has also been attached in the end.This rnay also be referred to

by the concerned flrrn/company and rnay be responded accordingly.

(iV) The NOrms Committee has taken decision only with respect to teChnical aspect/wastage
norlns. While rcdecnling thc applications, RAs should check that the applicant has

fulflHed aH rcquirements as prescribed  in policy/procedure including those in Policy

Circulars No.50/2009-2014(RE 2010)dated 28th December,2011,Policy Circular
No.14(RE-2012/2009-14,  dated  4th  February,  2013  and  O.M. No.
01/92/180/Misc./AM.13/PC― V1/10 dated 15.04.2014 or any other provisions under

FTP/HBP for EODC.

The Mceting No.16/81 dated 17.ll.2015 of Norms Comrnittec-ll for the year 2015-16

was held on 17.11.2015 under the ChailHlanship of Shri Jaikant Singh, Additional E)irector

General of Foreign Trade to consider the fo1lowing applications for ratincation of norms in

rcspcct of advancc authorizations undcr Duty Exemption Schcmc(Chaptcr-4)of Foreign Tradc

Policy 2015-20.1｀ he fo1lo、 ving rnembers、vere present in the rneeting:‐

Sl.No。

l.

Name & Designation Department

DIPP

2. Shri K.S.Sodhi,Asstt.Director(ME) MSME

３

．

一
４

．

Shri S.K. Bhatnagar, Deputy Industrial Adviser MoS

Shri Pradyumna Sahu, FTDO DGFT

Meet No/Datc:16/81-

ALC2/2015
17.11.2015

Status:Deferred

“

Case No.:8/10/81-ALC2/2015  Party Name:FAIZ&CO

Shri S.K.」 ain,D.O.



:HQ File              RLA File             Lic.No/Datc:0310441542 1Defer
:01/81/050/00229/AM16/       :03/85/040/00180/AM08/       31.08.2007             1Date:29.12.2015

1Decision:NC decided to send a lettcr to■ rm to submit thc following infollllation as per

lW面 tten cOmments of MOS vide U.Oo No.2(19)/2015-TW dated 08.10.2015(copy enc10sed).

IThe Case stands deferred t0 29.12.2015.

lCase No.:2/11/81-ALC2/20H  Party Name:DELTA POWER  IMeet No/Date:16/81-   lstatus:Deferred
SOLUTIONSINDIA PVT LTD.ALC2/2015         1

‐17.11.2015             
‐

つ
４ 2505.2011

Decision : NC observed that the reply of the firm has been referred to
NC decided to wait for the comments and defer the case.

The case stands deferred to 29.lZ.2Ol5.

Case No.:8/l 7/81-ALC2l20l2 Party Name:GRAVITA INDIA Meet No/Date: I 6/81- Status:Deferred
, LTD., .ALC2/2015

17.11.2015t ,.t

HQ File RLA File Lic.No/Date:13t004t387 Defer::01/811050/00337/AM13/ :13/24/040/00030/AM l3l 18.10.20t2 iui",zs.tz.zot s

Decision : NC observed that the case has been referred to MSME. NC decided to wait for the
,comments of MSME.

;The case stands deferred to 29.12.2015.

IHQ File

:01/81/050/00071/AM12/
RLA File

:25/24/040/00005/AM12/
Lic.No/Date:2510003250 1Defer

IDate:29.12.2015

DeitY for comments.

Mect No/Datc:16/8ト Status:Deferred

Defer
Date:29.12.2015

for comments.

ILic.No/Date:0210190281
31.05.2013

AA as per written comments Of DIPP
as under:¨

lciζどヽ6.:§クiO/患 ittALёう/26i4 1五れ,ヽ五轟も:OЁM
I                    TECHNOLOGIES PVT LTD. IALC2/2015

117.112015

1HQ File               RLA File              ltic.ヽ
も,biき :09ibbζ 3となζ

l:01/81/050/00265/AM15/    .:o9/24/040/00640/AM13/    o8.04.2013

Rき籠:1:譜繊織|:電鳶彙:11糧飛鳳le品ぉぉ品a16幌 iヤ
IThe Case stands deferred t0 29.12.2015.

ICiζし`8:li二′ib/8i:ALёう/2bitt P,農ジヽ五島も:ヽA責ЁЁ十良Aこ K  IM86tNも′b農 8:1`′ 81‐
|                    ITECHNOLOGIES PRIVATE  IALC2/2015
‐                      ILIMITED,               17.H.2015
HQ File RLA Filc

Approved

:01/81/050/00246/AM16/       :o2/24/040/00o16/AM14/

3諸記.《,1穿甥∫冨鍬L懃オ|「究掩

スル



Advance Authorization may

Products.

be ratified as per General Note- 4 for

Meet No/Date:16/81‐

ALC2/2015
‐17.11.2015

Lic.No/Datc:2910022290
‐14.08.2013

Engineering

Approved

IRLA Filc

:29/21/040/00006/AM14/

RA may takc suitable consequential action accordingly.

Case No.:4/4/81-ALC2/2014   Party Name:M/S ATOZ
EXPORTS,

HQ File

:01/81/050/00141/AM15/

‐PRIVATE LIMITED

‐RLA File

:04/21/040/00423/AMi4/

|

|

HQ File

:01/81/050/00279/AM15/

9 Case No.:10/4/81-ALC2/2014

o Decision : NC noted that RA, Moradabad vide email datcd 14.10.2015 has informed that the

above mentioned AA has been issued on Net to Net Basis with accountability clause. NC

decided to close the case with direction to RA to take suitable consequential action

accordingly.

RA may take suitable consequential action accordingly.

Casc No.:22/10/81¨ ALC2/2014 Party Name:TOSHIBA JSW   IMeet No/Date:16/8卜     R● ected  ‐
TURBINE AND GENERATOR ALC2/2015

117.11.2m5    1~囲
需mm""2「
~

Decision : NC noted that based on DHI's comments vide U.O. No.3( 146)12014-TSW(B)

dated ll.ll.20l4 the company was requested to seek amendment of their above mentioned

AA from the concerned RA. NC also noted that the company was requested vide email dated

5.0g.2015 followed by reminder dated 21.08.2015 to expedite the reply on action taken on

this issue. Since no reply was received form company despite repeated reminders, the,

committee decided to reject the case with direction to company to pay custom duty &

applicable interest for EODC'

RA may take suitable consequential action accordingly'

Case No.:2/2 2l8l-ALC2t20l3 Party Name:GRAVITA INDIA Meet No/Date: l618 l- Status:Deferred

LTD., :ALC2l20l5
17 .1 1 .2015

:01/81/050/00 3821 AMl4l :1312410401000421AM141 30.12.2013 Datei2g '12'2015

Decision : NC noted that MSME Deficiency letter was issued to the firm on 26'10.2015' As

no reply from the firm has been received, NC decided to send a reminder to the firm to

expedite reply.

The case stands deferred to29.12.2015.

Party Name:GRAV ITA INDIA



∵

HQ File

101/81/050/00147/AM15/
‐RLA Filc
:13/24/040/00057/AM14/

Lic.No/Date:1310046460 1 Defer

一
瓶 ALC2/2015

17.11.2015

Decision : NC noted that
ino reply from the firm
,expedite reply.

| IThe Case stands deferred to 29.12.2015.

ま鼈 器
~

――――一――一…面嵐而薦 :爾而 4023`
101:01/81/050/00314/AM15/    :34/24/040/00058/AM 15/    1lo.o6.2014

1 1Decision:NC observed that the case has been referred tO Ministry Of Mines.

| IWa■ fOrthe cOmments Of Ministry of Mines.

| IThe case stands deferred to 29.12.2015.

ICase No.:32/10/81-ALC2/2014 Party Namc:DELPHl      lMeet No/Datc:16/81‐
ICONNECTION SYSTEMS   .ALC2/2015
1NDIA LIMITED,        117.H.2015

IHQ File              RLA File
l:01/81/050/00289/AM15/    :lo/24/040/00032/AM15/

ILic.No/Date:1010058625 1Dcfer

19.03.2014

MSME Deficiency letter was issued to
has been received, NC decided to send

Date:29.12.2015

the nrrn on 26.10.2015.As

a relllinder tO the flrnl tO

:Status: Deferred

rDefer

:Date:29 .12.201 5

NC decided to

,The case stands deferred to 29.12.2015.

‐Case No.:30/10/81-ALC2/2014

14.07.2014         1Date:29.12.2015

been referred to DHI for comments. NC

~聞
…
~冨面

~翻
戸 耐
~臨
I鳳

IParty Name:COLORPLAST
ISYSTEMS PvT LTD

RLA FilcHQ File

,, :01 /81 /050/00287 I AMI s /

Decision : NC observed
comments of C&pC.

105/23/040/00159/AM15/

'The case stands deferred to 29.12.2015.

ICase No.:39/13/81-ALC2/2014

‐HQ File
:01/81/050/00455/AM15/

IRLA Fllc

l:04/24/040/00o9o/AM15/

that the case has been referred to c&pc. NC decided to wait for the

Party Name:TOSHIBA JSW Meer No/Date: l6lg l_ Rejected
POWER SYSTEMS PRIVATE ALC2/2015
,LIMITED ',tl.ll.Z}tS

iLic.No/Date:0410159061

f11な丼

■3

―

一



14

Decision: NC noted that firm has not replied to DHI D/L dated 20.08.2015 and reminder

dated 23.09.2015. Since no reply was received form firm despite repeated reminders, ther

committee decided to reject the case with direction to firm to pay custom duty & applicable

interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:25/13/81-ALC2/2014 Party Namc:JUPITER SOLAR  Mect No/Date:16/81-    'Status:Deferred.
POヽVER LIMITED         ALC2/2015          1           1

‐17.11.2015             ‐             |
‐
RLA File             lLic.No/Date:0210204856 :Defer      l
:02/24/040/00090/AⅣ l15/       25.08.2014             1Date:29.12.2015 1

thtt the case has been referrcd to MNRE.NC decided to wa■ fol

The case stands deferred to 29.12.2015.

IMcet No/Date:16/8卜     Reiected  l
:ALC2/2015                 1
■7112015                         1

lLic.No/Date:0710106746         1
24.09.2014

D/L dated 20.08.2015 and reminderl

flrrn despite repeated rerninders, thel

HQ File

:01/81/050/00441/AⅣ l15/

Decision:NC observed
their comments.

Case No.:16/13/81‐ ALC2/2014

HQ Filc

:01/81/050/00432/AM15/

Party Name:TD POWER
SYSTEMS LTD

RLA File

:07/24/040/00234/AM15/

15 Decision : NC noted that firm has not replied to DHI

dated 23.09.2015. Since no reply was received form

committee decided to reject the case with direction to

interest for EODC.

firm to pay custom dutY & aPPlicable

RA may take suitable consequential action accordingly.

Case No.:10/13/81¨ ALC2/2014 Party Namc:HAVELLS INDIA IMeet No/Date:16/81‐
    Status:Deferred.

,                     LTD.                 IALC2/2015
‐17.11.2015

HQ File
‐
RLA Filc

:05/23/040/00284/AM15/

IParty Name:FCI OEN
ICONNECTORS LIMITED

IRLA File

ILic.No/Date:0510391348  Defcr

:01/81/050/00426/AM15/

16n^^=^:^__ヽ Iρ _^+01

125.09.2014 Date:29.12.2015

Decision:NC noted that DIPP Dcflcicncy lctter、 vas issucd to the flrrn on 23.09.2015.As no

reply ttorn thc flrm has been rcceived,NC decided to Send a relnindcr to the flrrn to eXpeditc

reply.

The case stands deferred to 29 .12.201 5 .

Casc No.:5/13/81-ALC2/2014

17

HQ File

Fors:gn 1'r.de Oevsleprnont Ofticer
trt$ lqlcrq qgrkqEn-drq

Dtrectorttt Geno16l ot Foreign Tmde
tniin,vf FrffrrrOoptr- ol Cornmsooqrrtq rrql- "r{ R"dt

ttd),^t lihrlYan, i':3.# D€lhl

―

‐

１

１

コ

」
IMect No/Datel1 6/81-    Withdrawn
lALC2/2015         1
117.11.2015              1

1Li3.No/bi3:ibibo58恩 ib l



:01/81/0s0/00 421/AMt s/ :t0/24t040/00058/AM l5l 26.0g.20t4

Decision :NC noted thatthe company vide letter dated26.l0.20l5 has stated that they have
applied for amendment of their subject AA through RA and they would be able to reply to the
DeitY's DL only after their AA is amended by RA. Since the company is not in a position to
furnish reply to DeitY's DL, NC decided to withdraw the case from ihe meeting and advise
the company to apply again for fixation of norms, only after they are able to furniih the reply.

RA may take suitable consequential action accordingly.

Case No.:7/1`/81‐ALC2/2014 Party Namc:LM WIND POヽ VER MeetNo/Date:16/81-
BLADES(INDIA)PVT.LTD  ‐ALC2/2015

17.11.2015

HQ File RLA File Lic.No/Date:0710106893 Defer
:01/81/050/00 532/AMl5/ :07 /24/040/00259/AMt5t 28.tO.2Ot 4 Date:zg.12.2015r8 
Decision :NC noted that that c&PC vide letter No.460l l/2ll/2oo5.pC-il dared 02.|.2015
has issued reminder to the company to expedite the reply. NC decided to wait for the reply of
the company.

:The case stands deferred to 29.12.2015.

Case No.:21/1/81-ALC2/2015 Party Name:CROMPToN

GREAVES LIMITED,

Status: Deferred

Meet No/Datc:16/81-   statuζ ibtfcl:ιむ
ALC2/2015
17.11.2015

二iciヽも/D:18ibbibケう,b七4 158fer
24.12.2014 Date:29.12.2015

HQ File RLA File

lg Decision :Ms' Anjana Talashilkar, Manager-Design and Shri Raghuvir Dharmadhikari,Deputy Manager-DT&lr of the company presented their case before the committee. Sincethe representative of DHI who is technicat Authority Li,rr" case was not available in the,meeting, NC decided to defer the case.

The case stands deferred to 29.12.2015.

:01/81/050/00021/AM16/ :03/94/040/009o6/AM15/

Case No.:17/1/81¨ALC2/2015 1Party Name:TosHIBA

ITRANSMIssloN&

21 Case No.:23/1/81-ALC2/2015 Party Namc:AMARTARA PVT.
LTD

Mect NO/Date:16/81‐    lstatus:Deferred
ALC2/2015         ‐

20

1                    1DISTRIBuT10N SYSTEMS   17.H.2015

19欝先ぶ 話 ,1詰
j~ヽ 贔鴻

~~~・
ふ赫雌 勘面 蓋 、 高09/24/040/00515/AM15/    116.01.2015        Date:29

Decision : NC noted that DHI Deficiency retter was issued to the firmreply from the firm has been received, NC decided to send a reminder
reply.

:

'The 

case stands deferred to 29.12.2015.

12.2015

Mcet No/Date:16/8ト

on 26.10.2015. As no
to the firm to expedite

Status: Deferred崚m5m井



17.11.2015                            ‐

RLA Filc               Lic.No/Date:0310793133  Defer       ‐HQ File

HQ File

23 :01/81/050/00012/ANl16/

:01/81/050/00023/AM16/      :03/94/040/00977/AM15/      .2001.2015              Date:2912.2015 '

Decision:NC observed thatthe comments fumished by C&PC was referred back to them fol

re‐examination.NC noted that C&PC has not returned the revised comments.NC decided to

wait forthe comments of C&PC.

つ
４
う
ん

The case stands deferred to 29.12.2015.

Case No.:16/l/81-ALC2/2015 Party Name:TOSHIBA
TRANSMISSION &
DISTRIBUTION SYSTEMS

HQ File RLA File
:01/81/050/00016/AM16l :09/2410401006171AMl51

Decision : NC observed that the case has been ref,erred

comments.

The case stands deferred to 29.12.2015。

Case No.:12/1/81-ALC2/2015 Party Name:BINDAL
SMELTING PVT LTD

Mcet No/Datc:16/81‐

ALC2/2015
117.11.2015

Lic.No/Date:0910061590
104.022015

to DHI.NC decided

Status:Deferred i
1         1

1Defer      :
:Date:29.12.20151

to wa■ for theiri

Decision : NC observed that the reply of the firm has been referred to MSME

NC decided to wait for the comments and defer the case'

The case stands deferred to 29.12.2015.

HQ Filc

:01/81/050/00006/AM16/

Decision:NC obscrved
comments.

RLA FHc
:05/23/040/00505/AM15/

ELECTRONICS MOULDS&
PRECIS10N ENGG PoLTD.

RLA File

107/24/040/00402/AM15/

lMeet No/Date:16/81-
':ALC2120l5
ln.tt.zots

Lic.No/Date:05 I 039309i

i05.02.2015

IMeet No/Datc:16/81‐

ALC2/2015
117.11.2015

1Lic.No/Date:0710107598

11102.2015

IStatus:Deferred i

lDefer      l
lI)ate:29.12.2015 1

for commcnts.|

iStatus: Deferred

Defer
Date:29.12.2015 ,

to wait for theirthat the case has been referred to DeitY. NC decldcd

The case stands deferred to 29.12-2015 '

ICase No.:3/1/81‐ ALC2/2015

1HQ Filc

:01/81/050/00003/AM16/

Party Name:MPP
TECHNOLOGIES PRIVATE
LTD.,

IRLA Filc

107/24/040/00309/AⅣ l15/

irrr""iN"m"t"'rots1- istrtu.io"i""t"o
tALC2l20t5 I

Irz.r r.zots I _
ilt.N"/D"t"0?lolo?6os iD"f; 

----
1t2.02.2015 ^ iDate:29.12.2015--il;-
' -:Er"q ergripflr,r:vugNA riAHU

'"1;19$ +clr fiforq uftf+rq
Forolgn Ttado DovoloPmont Oilicer

B*cr Errrqn qglRcnFrq
Dlmctorat€ Genctst ot Foreign Trade
tnitfftl ftqp17D"otl- of commero.

rgcnu qaq. '{d REdt
trd!'.g Ehr'-"4n, tsew Delhl

う
４

Case No.:6/1/81-ALC2/2015 Party Name:LAXMI

24

7



I iDecision : NC decided to send a letter to firm to submit information as per written
'comments of DHI vide U.O. No. 3(81)l2Ol5-TSW(8y378 dated 09.1 1.2015 (copy enclosed).
I

The case stands deferred to 29.12.2015.

Case No.: l5/ llSl-ALC2/2015 Party Name:FCI OEN Meet No/Date: l618 I- Status:Deferred
CONNECTORS LIMITED ALC2/2015

IHQ File              RLA File
1711.2015

Lic.No/Date:1010059021 Defer
:01/81/050/00015/AM16/      :lo/24/040/00097/AM15/

.1302.2015 Date:29.12.2015

26 Decision :NC observed that the company vide letter dated 21.10.2015 has informed that they
are not utilizing the subject AA and surrendering the same with the office of JDGFT, Kochi.
In order to close the case, NC decided to get a cinfirmation from the concerned RA whether
the company has surrendered the subject AA.

,The case stands deferred to 29.12.2015.

ffi;ttdc"ret,*b.e"
Itheir comments.

I

1r!: _g:'jg$ j_1rerr ed to 2s .t 2.20 t s .

laζもNよめた
'§

rALC2/2big ,五農ジNa島き1」由十ЁだζbLA良 ,Mざ
`i｀

ルbiま lα恵1_ もli高まD3籠 irιd
i                lPOWER LIMITED‐                  ‐                   lALC2/2015         1
:                         |                          117.11.2015             ‐

IHQ FiiЪ

~              IRLA Fi18        ~    
■
Li3:ヽ8,5ie:b,ibう bζ」j4 ib`fel

281:01/81/050/00oo2/AM16/   1:o224/040/00219/AM15/    19.o2.2015        Date:29.12.2015

Decision : NC observed that the case has been referred to MNRE. NC decided to wait fortheir comments.

The case stands deferred to 29.12.2015.

Case No.:54/1/81¨ALC2/2015

HQ Filc

27 :01/81/050/00054/AM16/

ca“ iふ前だi_ALC2/20お
|

1

'919厨

掲50/00∞ yAM V

Pa■y Namc:LM WIND POWER Mcct｀ 。/Dite116/811
BLADES(lNDIA)PVT.LTD  ALC2/2015

RLA File
:07/24/040/00392/AM15/

RLA File
:10/24/040/Oo109/AM15/

17.11.2015

Lic.No/Date:0710107626
18.02.2015

Status:Deferred

Defer

lDatc:29.12.2015

Pll,ヽ:轟も:ё i↑ヤ16良ё「Nё   lM88:ヽ 3/bite:1`′ 8i:
IMETAL ART WoRKS      IALC2/2015
‐                           117.11.2015

Rejected

ILic.No/Date:1010o59029
‐23.02.2015

IDecお
bn:NO五 818a tA五11品 htt A61島11もa t6 5ni 5,L atttさd tt6.68.2015 and reminder

11,1「 , :,・♀?・ :♀ 1,1 ,11,, 19 1eplγ  w,, 1,Cilγ ,1 やrm nri ,elll'′
ιii:::]:」 ::rrinderS, the

FI



committee decided to reject the case with direction to firm to pay custom duty &
interest for EODC.

RA may take suitable consequential action accordingly.

ｅｂａＣ１̈１ｐ
一
ｐａ

30

HQ File

:01/81/050/00033/AM16/

HQ Filc

LIMITED

RLA File

:07/24/040/00447/AM15/

Decision:NC decided to ratify the norms of above AA

vide UoO.No.3(99)/2015¨ TSW(B)/338 datcd 05.10.2015

RA rnay take suitable consequential action accordingly.

Case No.:21/16/81-ALC2/2015 Party Namc:GRAVITA INDIA Meet No/Date:16/8卜     Status:Deferred‐

Case No.:33/ll8l-ALC2l20l5 Party Name:ABB INDIA ‐Meet No/Datel1 6/8卜     Approved
lALC2/2015
117.11.2015

1Lic.No/Date:0710107778  1

110.03.2015

as per wrkten comments of DHI

(COpy Cnc10sed).

ALC2/2015          1           1
117.11.2015     ‐     |
Lic.No/Date:1310047857 1Defer      l
06.052015 ‐Date:29.12.2015'

ALC2/2015
17.11.2015

Lic.No/Date:0310796351 ‐Defer

01.06.2015 Date:29.122015

ILTD

RLA File

31・
01/81/050/00296`AMl,/    :13/24`949/0,99'/AYl,(

Decision :NC obscrved that the casc has been l

their cornments.

The case stands deferred to 29.12.2015.

referred to MSME.NC decided to wan fol

Meet No/Date:16/81‐    
‐
Status:Deferred l

ALC2/2015
17.11.2015                           1

Lic No/Date:0310795885 Defer      ‐HQ Filc               RLA File
:01/81/050/00226/AM16/    :03/95/040/01090/AM15/    13.05.2015         Datc:29.12.20151
32 Decision:Nc noted that DIPP Deflciency letter was issued to the flrm on 26.10.2015,As no‐

reply froln thc fr「 l has bcen received,NC decided to send a rerninder to the flrm to expedite

reply.

The case stands deferred to 29 .122015 .

IStatus:Deferred l

Case No.:5/10/81¨ALC2/2015 Party Name:STERLlTE
TECHNOLOGIES LTD.

Case No.:31/13/81-ALC2/2015 Party Name:FLASH FORGE   Meet No/Date:16/81‐

33 HQ File
:01/81/050/00264/AM16/

PVT LTD

IRLA File
i:03/94/040/00145/ANl16/

Decision :NC decided to send a letter to flrnl to subrnit the follo、
ving information as per.

written comments of MSME宙 de l.D.No.30(165)/15-ME dated 02.H.2015(copy enc10sed).|
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HQ File

:01/81/050/00223/AM16/
RLA File

:03/94/040/00094/AM16/

The case stands deferred t0 29.12.2015.

Case No。 :2/10/81¨ ALC2/2015  Party Name:APAR
INDUSTRIES LIMITED

‐Mcet No/Date:16/8ト

ALC2/2015
1711.2015

Lic.No/Datc:0310796424

04.06.2015

Approved

dia)([.C.Grade)may be

No.4′ 5&13′ taking clue

IMeet No/Date:16/81‐     status:Deferred
lALC2/2015

‐17.11.2015

Lic No/Date:0310796420 Dcfer

104.06.2015             ,Date:29.12.2015

34

Decision : NC decided to ratify the norms of above AA as per written comments of Dlpp
vide U.o. No. 12/122120 I 5-TS w 134 dated 17 .l I .zol5 as under:-

7. Net Weights of export products from Sl. No 1 to 13 may be specified as under:

SI.

No.

Net Export
weight (Kgs.)

Sl.

No.

Net Export
weight (Kgs.)

SI.

No.

Net Export
weight (Kgs.)

1 72250 6 28800 11 715
2 13050 7 820 12 39700
3 12100 8 9250 13 630
4 340 9 107200
5 700 10 37500

2. Quantity of import item at Sl. No. 1 viz. CC Copper Rod(g mm
allowed as applied for i.e. 1545.3 Kgs. for export products at Sr.
from Engineering Table No. 5.

3' Quantity of import item at Sl. No. 2 viz. Primary Unalloyed Aluminium may be allowed on
net to net basis in export products at Sl. No. 1 to 3 & 6 to !2, as claimed by the firm.4' Quantities of import item at Sl. No. 3 viz.XLPE Compound may be allowed on net
to net basis in export products at Sl. No. I to 3 & 6 to 9, as claimed by the firm5' Quantities of import item at Sl. No. 4 viz. PVC Resin may be allowed on net to net
basis in exportproducts at Sl. No. r,4, 5,10 & r r, as claimed bythe firm.6' Quantities of import item at Sl. No. 5 viz. Plasticiser (Dop) *uy U. allowed on net
to net basis in export products at Sl. No. r, 4,s,l0 & l r, as craimed by the firm.7' Import item at Sl. No. 6 viz. Galvanised Steel'Wire may be allowed on net to netbasis in export products at Sl. No. r & r 1, as craimea byitre firm.

RA may take suitable consequential action accordingly.

|  ICase No。
:`/10/81-ALC2/2015 Party Name:GRAPHITE&

|  |                   ‐CARBON INDUSTRIES

15101た      IX‖ tPWYttT,IT%
| |:01/81/050/00227/AM16/    :o3/94/040/00152/AM16/

1器準:群1驚111虎胤譜咄;癖籠was issued to the company
company is stil']awaited.

on 23.09.2015

NC decided tO

10 緻

I l

―

丁

一



wait for the reply of the company.

The case stands deferred to 29.12.2015.

TRANSMISSION & ALCZI2OI5
,DISTRIBUTIONSYSTEMS 17.11.2015

HQFileRLAFileLic.No/Date:0910062140
:01/81/050/00252lAMl6l :09/2410401001I l/AMl6/ ,05.06.2015

36 Decision : NC decided to ratify the norms of above AA as per written comments of DHI

vide U.o. No. 3(191)12015-TSW(B)/377 dated 09.11.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

ICase No.:23/16/81-ALC2/2015‐ Party Name:DYNAMIC     IMeet No/Date:16/81‐     Status:Deferred l

CABLES PVT.LTD.      :ALC2/2015         
‐

117.11.2015             ‐

Lic.No/Dttel1 31 0047885 DeferHQ File              RLA File
:01/81/050/00298/AM16/      :13/24/040/00008/AM16/      08.06.2015             

‐Date:29.12.2015 1

‐Decision : NC decided to send a lctter to flrnl to subrnit the fo1lowing information as per

written comments of DIPP vide U.〇.No.12/122/2015¨ TSW/37 dated 17.11.2015 as under:

37 l. Detailed calculations for the requirement of each raw material, export product

wise supported by the Cross sectional diagram of the cable/Buyers data sheet'

2. Net weight Per KM of Cable.

3- Materiaibaiancing viz. net content of each imported and indigenous input per

KM of exPort Product.
4. Wastage claimed on each import item, if any'

The case stands deferred to 29.12.2015.

Case No.:20/16/81-ALC2/2015 1Party Name:VILAS
TRANSCORE LTD

HQ File

38 :01/81/050/00295/AM16/

Decision:NC obscrved
comments.

The case stands deferred to 29.12.2015.

RLA Filc             lLic.No/Date:3410041286
:34/24/040/00033/AM16/       10.062015

that th`casc hムsも cen referrcd to lVloS. NC decided

一

一 ―

‐AI r9/'ols‐
ALC2/2015
17.l12015

Defer
Date:29.12.2015

to wait for their

Case No.:12/13/81‐ ALC2/2015 Party Name:JUPITER SOLAR
POWER LIMlTED39

11

Mect No/Date:16/81‐ Status:Deferred l

ALC2/2015
■7.112015



‐HQ File

|   :01/81/050/00245/AM16/

1 1Decision:NC observed
their cOrnrnents.

The case stands deferred

RLA File
:02/24/040/00033/Aν l16/ ‐Datc:29.12.2015

140

that the case has been refelTed tO MNRE.

to 29。 12.2015.

Party Name:ISOVoLTA

(rNDIA)PVT LTD.

NC decided to wait for

IMeet No/Date:16/8卜    status:DeferredlALC2/2015        1         ‐

117.11.2015

1Lic.No/Datc:0310796934 1Defer
2906.2015 Date:29.12.2015

ICase No.:27/13/81-ALC2/2015

‐HQ File

:01/81/050/00260/AM16/

Decision : NC decided to
written comments of C&pC

RLA File

:03/94/040/00236/AM16/

send a letter tO flrin to

vide O.M.No.46011/1
submit the following information as per
l3l2015-PC.ll (copyenclosed).

‐ IThe Case stands deferrcd t0 29.12.2015.

ICase No。 :20/13/81‐ ALC2/2015

1HQ File

101/81/050/00253/AM16/

IDecisiOn:NC decided tO
IWritten comments OfDIPP

Party Name:SURAJ LIMITED

RLA File

:08/24/040/Ooo98/AM16/

141

The case stands deferred to 29.12.2015.

suitable consequential action accordingly.

．一̈一一一一一一

Case No.:26/13/81-ALC2/2015 Party Name:STERLITE

send a letter to firm to submit the foilowing inrormation as per
vide U.o. No. t2lt22l2015-TSwl4t dated ti.fi.zol5 as under:-

l. Specific OD and WT of import item and export product.2' Manufacturing process with reduction in diameter and wall thickness at each
stage_of pilgering/drawing and wastage claimed at each stage with completejustification.

I ,C".e No.:24l13/8i - p".t, N"*.:BAOSTEEL Meet No/Date: l6lg l _ ,Approved1 :ALC2t2'ts 
^oil 

Cffio.*- iiiroru 
iif:i:rl

HQ File RLA File Lic.No/Date:0 3t[7g70l0' ;:01/81/050/00257tAMr6/ :031941040/0023rAMr6/ 0r.07.2015t)'" Decision : NC decided.to-ratify the norms of above AA as per written comments of MoS
'vide u.o. No.2(20)/2015-TD iut"a n,0.20r5 (copy encrosed).

Mcet No/Date:16/81‐

ALC2/2015
17.11.2015

‐Lic.No/Dac:0810135589 Defcr
01.07.2015

Status: Deferred

‐Date:29.12.2015

Approved

RA may take

TECHNOLOGIES LTD

12

IMeet No/Date:16/81‐
ALC2/7)2多

112二



Lic No/Datc:0310797070

:01/81/050/00259/AM16/       :03/95/040/00186/AM16/       06.07.2015

Decision:NC decided to rati″ the nOrms of above AA as per written comments of DIPP

vide UoO.No.12/122/2015¨ TSW/43 dated 17.ll.2015 as under:―

l  Net weights of 550.77M丁 ′923.753 MT′ 172.95M丁′927.276M丁 &1966.56 Mtt may

be specified with the quantities of export items at SI.No.l to 5 respectively.

2. Quantity ofimportitem at Si.No.l may bea‖ owed as under:

HQ File

HQ Flle

:01/81/050/00242/AM16/

Case No.:9/13/81-ALC2/2015 Party NamelMETAL
ENGINEERING&

RLA Filc

TREATMENT CO.PVT.LTD.,

IRLA File

:02/24/040/00060/AM16/

17.112015

Sl. No. I to 4, taking

Sl. No. 5, taking clue

Mcct No/Datc:16/81‐     Status:Deferred

ALC2/2015
11711.2015

1Lic.No/Date:0210205966 Defer

0907.2015 Date:29.12.2015

submit the information as per written

dated 02. 1l .2015 (copy enclosed).

(1)  As l.02 Kgs./Kgo content in the export items at
clue from S10N C-1394.

(ii)  As l.04 Kgs./Kgo content in the export item at
from SION C-7.

3. Quantity of import item at Sl. No. 2 may be allowed as 1.10 Kgs./Kg. content in

the export items at Sl. No. I to 4, taking clue from SION C-1394.

4. Quantity of import item at Sl. No.3 may be allowed as 1.075 Kgs./Kg. content

in the export items at Sl. No. I to 4, taking clue from sloN c-1394.

5. Quantity of import item at Sl. No. 4 may be allowed as 1.02 Kgs./Kg. content

in the export item at Sl. No. 5, taking clue from SION C-7'

6. Quantity of import item at Sl. No. 5 may be allowed as 19.8 MT as 4 oh weight

of steel in export item at Sl. No.5 , taking clue from sloN c-7.

7. Quantity of import item at Sl. No. 6 may be allowed as 1.02 Kgs./Kg. content

in the export item at Sl. No. 5.

RA may take suitable consequential action accordingly.

44

Decision : NC decided to send a letter to firm to
comments of MSME vide U.O. No. 30(166)/15-ME

The case stands deferred to 29.12.2015.

Casc No.:22l l6l8l-ALC2/2015 Party Name:L & T Meet No/Date:16/81- Status:Deferred

HYDROCARBON ALC2I2O15

'pNGtNePntNG LIMITED l7.l l.2ol5

FtQ File RLA File Lic.No/Date:3410041368 Defer

o, ,OilriiosO /oozsTtAMt6t ',tqzqioqotootlo/AMl6/ l9:07:201s . 
Datei2g't2'201s

Decision : NC decided to send a letter to firm to submit the following information as per

written comments of DIpp vide U.o. No. 12112212015-TSW 145 dated 17 .11.2015 as under:

1.Size i.e.OD,WT,Coating&CWC thiCknesses

13

length of



-pip"li"es.2. Information in respect of Sl. No. 4, 5 & I I of Standard Deficiency
Format.

3. Detailed calculations/basis for the quantities of import items at Sl. No.
4 to 9, supported by coating/lining thicknesses and coating/lining
areas in the export product and wastages claimed at each riug. oiI manufacture.

4. Specific use of imporr item at Sl. No. 2, l0 & ll and detailed
calculations/basis for their quantities.

5. Size of one roll for import items at Sl. No. g & 10.

.The case stands deferred to 29 .12.2015 .
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l  :                    IENTERPRISES LTD。 ,      ,ALC2/2015
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1 lThe Case stands deferred t0 29.12.2015.
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&ALsi6M
I                LIMITED,

IHQ File

.   :01/81/050/00261/AM16/

.471betisi6n:NC decidea to

:comments of DHI vide
enclosed).

The case stands deferred to 29.12.2015.

l. Words "Size: Al.l8/3.g51 mm
the description of export item.

INDIA  Mcet No/Date:16/81‐    status:Deね rrcd
ALC2/2015
17.112015

+Al.Alloy 19/3.851 mm''may be added with
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2. TotalNet weight of export item may be specified as7978.194 MT
3. Taking clue from SION C-1394, quantities of import items may be allowed as

under:
(i) Import item No.l viz. Aluminium Ingots as 3980.296 MT as 1.02 Kgs.

/Kg. content in the export product.

(ii) Import item No.2 viz. Aluminium Ingots as 4138.542 MT as 1.02 Kgs'

/Kg. content in the export product.

(iii) Import item No. 3 viz. Magnesium as applied for i.e. 21.2 MT as

I .10 Kgs. /Kg. content in the export product.

(iv) Import item No.4 viz. Silicon as applied for i.e. 20.72 MT as

1.075 Kgs. /Kg. content in the export product.

‐RA may take suitable consequential action accordingly.

Case No.:25/13/81‐ ALC2/2015 Party Name:STEEL GEMS,   IMeet No/Date:16/8ト
ALC2/2015
11711.2015

Status: Deferred

IRLA File             lLic.No/Date:0310797570 1Dcfer

:03/95/040/00309/AM16/       23.07.2015              ‐Date:29.12.2015 1

that the case has been referred to DIPP. NC decided to wait fbrtheir‐

The case stands deferred to 29.12.2015.

Case No.:30/ l3till-ALC2/2015 Party Name:STEEL GEMS,

HQ File

:01/81/050/00258/AM16/

Decision:NC observed
colnrncnts.

HQ File

:01/81/050/00263/AM16/

RLA Filc

:03/95/040/00310/AM16/

:ALC2/2015
117.112015

1Lic.No/Date:0310797567 Defcr

Status:Deferred

Datc:29.122015

Approved

23.07.2015
50

Decision : NC observed that the case has been referred

comments.

The case stands deferred to29.12.2015.

IMcet No/Date:16/81‐

:ALC2/2015
117.11.2015

:Lic.No/Datc:0510395078  1HQ File               'RLA Flle

51 :01/81/050/00249/AM16/    :05/23/019/00170/AM16/    124.07.2015         
‐

Decision:NC decided to ratify the norms of above AA as per wntten comments

vide U.O.No.2(4)/2015-TW dated 14.10.2015(copy enc10sed).

Case No。 116/13/81-ALC2/2015 Party Namc:JAYBEE
ILAMINAT10NS PVT lン TD

of MoS

15



ICase No.:29/13/81-

ALC2/2015

HQ File

:01/81/050/00262/AM16/
52 Decision : NC decided

comments of DHI vide
renclosed).

The case stands deferred

‐Party Name:CROMPToN    Mcet No/Date:16/8卜     status:Deferred
GREAVES LIMITED,      ‐ALC2/2015

17112015

IRLA File

:03/94/040/00134/AM16/ 124.07.2015

to send a letter tO nrrn to subnlit informatiOn

U.0,No.3(192)/2015-TSW(B)/372 datcd

Date:29.12.2015 ‐

as per   writtcn

05,ll.2015 (copyl

to 29.12.2015.

Case No.:l l/l3l8l-ALCZ120l5 parry Name:MANAKSIA Meet No/Date:16/8ト Status: Deferred
IALUMINIUM coMPANY   IALC2/2015

| I               LIMITED          117.H.2015       1        1
1 1HQFile              lRLA rile             Li`:、 も′biき :0216,6`bi3 1befcl      ‐
|:01/81/050/00244/AM16/   1:o2/24/040/00054/AM16/    127.07.2015        :Date:29.12.2015‐

p∝面m:NC“ d“db"d a lctter to極
/曳漱漱:鸞y,11雰営二酔|IWritten cOmments OfDIPP宙 de u.o.No.12/

153    1.Reason fOr higher thickness Of Prepaintcd Aluminium sheets/Coils in expO■
||  |         ハ ,ハ 月●.^4^/ハ ξo_^^__ 0 ハ ′ら    ｀&0.63 mm)as ttmpared b O.`τ 孫m百びる「蔦話:i濡I:‖ |

l      prOducts(0.58 mm
l      items.

2' Process of manufacture and wastages claimed at each stage of manufacture.3. Information in respect of Sl. No. s of Standard Deicien"y no.rut,-export
product wise.

The case stands deferred to 29.12.2015.

Case No.:17/13/81-ALC2/2015 Party Name:FRICTloN
IMきま` 6′biもri`/811   1statiζ ibιferita
:ALC2/2015
:17.11.2015             ‐

lL`.ヽ3/b表さ:bζ 16」 950な 5 1De籠 :
12707.2015

Date:29.122015

written

(METAL FIBRES(INDIA)

IP.LTD

IRLA File

:05/23/040/Oo169/AM16/

comments of MSME vide
to send a letter to firm to submit information as per
I.D. No. 30(167)115 dated OZ.U.l5 (copy enclosed).

The case stands deferred to 29.12.2015.

: ici:`ヽ 8::う i′ib/8i:ALё,/2biζ lPll'｀ 1島さ:ζしIRA Oし ALi十ヤIMeet No/Date:16/81‐     status:Deferred
55

HQ File

101/81/050/00254/AM16/

EXPORTS(INDIA)PVT.LTD.

RLA FHe
:03/95/040/Oo308/AM16/

16

IALC2/2015
17.11.2015

Lic.No/Datc:0310797680
27.07.2015

Defcr

Datc:29.12.2015



Decision : NC decided to send a letter to firm to submit the following information as per

written comments of DIPP vide U.O. No. l2112212015-T5W/55 dated 17.11.2015 as under:

l. Detailed calculations for the quantities of import items at Sl. No. I & 3

(Nikrothal Wire N80) supported by length and diameter of wire in export
products because of the following reasons:.
(i) As per details given in the application, each 2000 Watt of Heating Element(

export item at Sl.No.l) contains 4530 mm of Nikrothal Wire N80 (0.8 mm

dia) which shall weigh about 18.93 gms. as against 52 gms. indicated by the

firm.
(ii) Similarly, each 2750 Watt of Heating Element (export item at Sl.No.2)

contains 5730 mm of Nikrothal Wire N80 (0.95 mm dia) which shall weigh

about 33.76 gms. as against 95 gms. indicated by the firm.

The case stands dcferred to 29.12.2015.

56
:01/81/050/00265/AM16/     103/94/040/00316/AM16/      1

Decision : NC decided to send a letter to flrrn to

commcnts of MoS宙 de U.0。 No.2(20)/2015-TD dated

The case stands deferred to 29.12.2015.

Case No.:32/13/81-

ALC2/2015

HQ File

HQ Filc

:01/81/050/00291/AM16/

Party Name:BHANDARI
FOILS`と TUBES LIMITED,

RLA File

RLA File

■22/24/040/00025/AM16/

:Mcet No/Date:16/8ト

ALC2/2015
‐1711.2015

1Lic.No/Datc:0310797682

11711.2015

Lic No/Date:2210015272

28.07.2015

Mect No/Date:16/81-
‐ALC2/2015
117.11.2015

‐Lic.No/Date:0310797880
.03.08.2015

to DIPP.NC decided

Status:Deferred

lDcfcr

lI)ate:29.12.2015

,status: Deferred

Defer
Date'.29.12.2015

27.07.2015

submit information as Per written

12.10.2015 (copy enclosed).

Case No.:16/16/81‐ ALC2/2015 Party Name:JST STESALIT   IMeet No/Date:16/8ト
TRANSFORMERS PVT.LTD., ALC2/2015

Decision : NC observed that the case has been referred to DHI. NC decided to wait for their

comments.

The case stands deferred to 29 .12.2015 .

Case No.:31/ l6t8l-A'LC2I20l5 Party Name:MONTEX GLASS
FIBRE IND PVT LTD

HQ File nt-e rit.
,, :otTttloso/00306/AMl6l :03195/040/00189/AM16/

Decision : NC observed that the case is being referred

comments.

Status: Deferred

Defer
Date:29.12.2015

to wait for their

′、    ,  t      . 1

IThe case stands deferred to 29。 12.2015.

|



‐  ICase No.:19/16/81-ALC2/2015 Party NameiCORDS CABLE  Mcet No/Date:16/81‐     status:Deferred
INDUSTRIES LTD        ALC2/2015

17.112015t l.t t.LvtJ

HQ File RLA File I ic Nn/f)ata.o< I n?o<rr1 n-f^-Defcr

591

101/81/050/00294/AM16/      :o5/23/040/00609/AM15/      o6.o8.2015              Date:29.12.2015 ‐

D面Jm:NC“ d“ d b selld a lett∝Ю缶

"/易

潔漱;慨:y,1咄営二計|IW面tten cOmments Of DIPP宙 de U.o.No.12/12

l' Detailed calculations for the requirement of each raw material, export product
wise supported by the Cross sectional diagram of the cable/Buyers data sheet.2' Specific use of import item at Sl. No. 2 in the export items and basis for its
quantity.

3. Net weight per KM of each Cable
4' Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5' Total requirement of each raw material, export product wise, in a tabular form.

The case stands deferred to 29.12.2015.

‐ ase No.:2/1`/81‐ALC2/2015 Party Namc:PHOENIX FOILS
PVT.LTD.

Mcct No/Datc:16/81‐      status:Dcferred
‐ALC2/2015
17.11.2015

Lic.No/Date:0310798012 1Defer

07.08.2015             ‐Date:2912.2015

‐Mcet No/Date:16/81‐    lstatus:Deferred
ALC2/2015         1
17.11.2015

1Lic.No/Date:0310798004 15e籠 |
07.08.2015         1Date:29.12.2015

tO MoS.NC decided tO wait fOr iheil

‐ 110「 iiき
‐
60.:01/81/050/00277/AM16/

IDecision:NC Observed
,  ‐corninents.

The case stands deferred to 29.12.2015.

Case No.:4/16 /81-ALC2/2OIS parry Name:pHOENIX FOILS
PVT. LTD.

HQ File

:01/81/050/00279/AM16/

Decision:NC Observed
comments.

、RLA F‖ e

103/95/040/00209/AM16/

RLA File

103/95/040/00o48/AM16/

that the casc has been refettea

that the case has been referred to MOso NC decided tO wait fOrtheir

61

| IThecasestandsdefcredt029.12.2015.

Case No.:5/16/81-ALC2/2015

62

HQ Filc

Party Name:PHoENIX FOILS
PVT.LTD.

RLA Filc

:03/95/040/00152/AM16/

Status: Deferred

Defer:01/81/o50/00280/AM16/

18

.07.08.2015



Decision : NC observed that the case has been referred to MoS.
comments.

The case stands deferred to 29.12.2015.

Case No.:7/16/81¨ALC2/2015 Party Name: PHOENIX FOI LS
PVT.LTD

RLA Filc

:03/95/040/00215/AM16/

Meet No/Date:16/8ト

IALC2/2015

17.11.2015

Lic.No/Date:0310798005

107.08.2015

decided to、 vait for their

HQ File

:01/81/050/00282/AⅣ l16/

Decision:NC observcd
commcnts.

HQ File

:01/81/050/00307/AM16/

Decision:NC observed
comments.

NC

‘
０

that the case has been referred to MoS. NC decided toヽ Ⅳait for their‐

The case stands deferred to 29.12.2015.

Case No.:32/16/81-ALC2/2015 Party Name:PHOENIX
INDUSTRIES PVT.LTD

RLA Flle

:03/95/040/00279/AM16/

that the casc has been referred

IMcct No/Datc:16/81¨

‐ALC2/2015
17.11.2015

Lic.No/Date:0310798074

11.08.2015

tO MoS.NC decided

Status:Deferred

Defer
Date129.12.2015

to wait for their

The case stands deferred to 29.12.2015.

Case No.:33/16/81-ALC2/2015  Party Name:STERLITE
TECHNOLOGIES LTD.

HQ File

101/81/050/00308/AM16/

Mcet No/Date:16/81‐ Approved

:03/95/040/00347/AM16/
―   [一三

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP

vide u.o. No. l211 22l2ol5-TSW/65 dated I 7 .11.2015 as under:-

l. euantity of import item at Sl. No. I may be allowed as 1.02 Kgs./Kg. content
65 in the export items, taking clue from SION C-1394'

2. euantity of import item at Sl. No. 2 may be allowed as l.l0 Kgs'/Kg. content in

the export items, taking clue from SION C-1394'

3. euantity of imporr item at Sl. No.3 may be allowed as 1.075 Kgs./Kg. content

in the export items, taking clue from SION C-1394'

4. euantityof import item ai Sl. No. 4 may be allowed upto 2 % of FOB value of

exPort item at Sl. No. l.

RA may take suitable consequential action accordingly'

66 Case No.:17/16/81-ALC2/2015 Party Namc:～ lULTISPHERE
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POWER SOLUT10NS      ALC2/2015
PRIVATE LIMITED       17 11.2015

IRLA F‖ e                Lic.No/Date:0510395316 1Defer

l:05/24/040/00138/AM16/    14.08.2015        Date:29.12.2015

「 F…

M6/81‐ALC物 百

     打

mDeferred

1 lHQ Fi18~~       ~   |だ LA lli`  
‐ ~       ‐

ILitiNo′Datきib510bうもj`b 158fei

67:01/81/050/00293/AM16/   1:o5/23/040/00209/AM16/    119.o8.2015        1Date:29.122015

IHQ File

i:01/81/050/00292/AM16/

: NC observed that the case has been referred to DeitY. NC decided to wait for their

case stands deferred to 29.12.2015.

Decision : NC observed that the case has been referred to Deity. NC decided to wait for their

case stands deferred to 29.12.201 5.

lon:NC Observed that the case has been referred tO DHI.NC decided tO wait fOr their

case stands deferred to 29.12.2015.

l' Information in respect of Sl. No. 3,4,5 & 1l of Standard Deficiency Format,for4-5 different sizes ( small size, intermediate sizes & large rir.joi.rpo.t
items.

2' Any other input than graphite rod contained in the export items, if any with
net weights thereof in different sizes.

case stands deferred to 29.12.2015.

|11:ι Nlli/ibた i¨
~~ |:A,N品

ょёRAI責汗Ё屁 揃eよ げヽDatα  16′:11 ■ltiζ bι■lrtd ll  :ALC2/2015            cARBON INDUSTRIES    'ALC2/2015         '          |しAKbON INDUSTRIES    IALC2/2015
(INDIA)PRIVATE LTD.,    17.H.2015二ヽHυ ■̀

り ■lu VAlし しlν.,     1/.H.ZUID          t            ‐

‐RLA File             ,Lic.No/Date:0310798312 1Defel       :

103/94/040/00398/AM16/   120.08.2015        Date29.122015 1

IHQ File

i:01/81/050/00232/AM16/

| IDecision:NC decided tO send a letter tO■ rm tO submれ the fO1lowing information as pcr‐
| IWritten cOmments OfDIPP宙 de u.o.No.12/122/2015¨TSw/69 dated 17.H.2015 as under: |
1691
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Case No.:15/16/81-ALC2/2015 Party NamciCASABLANCA   ,Meet No/Date:16/81‐
INDUSTRIES PRIVATE     IALC2/2015
LIMITED                117.H.2015

RLA Filc                   lLic.No/Date:0510395376

:05/23/040/00203/AM16/       .2008.2015

Approved

HQ File

:O1/81/050/00290/AM16/

Decision:NC decided
comments of DIPP vide

to ratify thc norms of above AA on repeat basis as per w面 tten

U.Oo No.12/122/2015-TSW/70 dated 17.11.2015 as under:―
70

つ
４

Quantity of import item at Sl. No. I may be allowed as 205 MT as 1.05

Kgs./Kg. content in the export product.

Quantities of import items from Sl. Nos. 2 to 5 may be allowed within 5 %
of FOB value of exports taking clue from SION C'2052.

71

IRA rnay take suitable consequential action accordingly.

Case No.:3/16/81-ALC2/2015 Party Namc:SEAM
INDUSTRIES LTD.

INDUSTRIES           ‐

RLA Filc                 l
:03/95/040/00346/AM16/      1

Mcet No/Datc:16/81‐

ALC2/2015
17.11.2015

Lic.No/Date:0310798367

2108.2015

to DHI.NC decided

Status: Deferred

Defer      ‐
Date:29.122015 ‐

tO wait for their

HQ File RLA File

:01/81/050/00278/AM16/      :03/95/040/00319/AM16/

Decision:NC observed that the casc has been referred

corninents.

The case stands defcrred to 29。 12.2015.

Case No.:6/16/81-ALC2/2015 Party Namc:PuSTRESS WIREIMeet No/Date:16/81‐     Status:Deferred

ALC2/2015         1
17.11.2015

Lic.No/Date:0310798480 DeferHQ Filc

:01/81/050/00281/AM16/

Decision:NC observed
recelvcd.  NC declded

earliest.

26.08.2015 Date:29.12.2015

that application on the subject AA of the company has not yet been

to request RA, Mumbai to forward two sets of application at the

Thc case stands deferred to 29.12.2015.

Case No.:9/16/81-ALC2/2015 Party Name:SEAM
INDUSTRIES LTD.

HQ File              RLA FHe

73:01/8110,0/00211/今 Y16/    193/?,(940/99,19/今 Yl'`

Dccision:NC observed that the case has been referred

comments.

The case stands deferred to 29.12.2015.

IMect No/Datcl1 6/81‐     Status:Deferred l

lALC2/2015                  ‐

17.11.2015

Lic.No/Date:0310798495 Defer      
‐

26.08.2015             
‐
Date:29.12.2015 ‐

to DHI.NC decided to Wait for their

21



ICase No.:29/16/81‐ ALC2/2015

IHQ File

101/81/050/00304/AM16/

IDecision:NC observed

lcomments.

.The case stands deferred

1続  甲吻

「

IThe case stands deferrcd t0 29.12.2015.

Meet No/Datc:16/8ト

ALC2/2015
'17.11.2015

Status:Deferred

ⅣIcet No/Datc:16/81‐      status:Defcrred
ALC2/2015
17.112015

174

RLA File Lic.No/Date:0310798485 Defer

|:03/95/040/00380/AM16/    26.08.2015

that the case has been refettedIFDIPP「 NClecided

to 29。 12.2015。

IHQ File              kLA lilさ ILic.No/Date:1310047959 1Defer
101/81/050/00299/AM16/    :13/24/040/00o21/AM16/    .27.08.2015        1Date:29.12.2015

0“Ision i、ごdecid“おふど油品「ぉh霧虫1潔協:慨:FttI咄焼F二龍』∝‐
w面tten comments Of DIPP宙de u.o.No.12/11

I . Voltage rating of cables.
2' Detailed calculations for the requirement of each raw material, export product
- wise supported by the Cross sectional diagram of the cable/Buyers data sheet.3. Net weight per KM of each Cable.
4. Material balancing viz. net content of each imported and indigenous input perKM of export product.
5. Wastage claimed on each import items, if any.

be allowed as

Date:29.12.2015

to wait for their

allowed as

applied for

76

Case No.:2S/16/8lr-iLcu20ts 
l1rg,y1n::pvNaUrC ,Meet No/Date:t6181_ Approved,CABLES PVT. LTD. :ALCZ/2015

I7.n.2015
HQ File RLA Fite Lic.No/Date: 1310047958::01/81/050/00300/AM r 6/ ::13/24/040100020/AMr6/ ,ii.ot.zots
Decision : NC decided to ratify the norms of above AA as per written comments of DIppvide u.o. No. l2lr22/2015-TSW76 dated r 7.r.zor5 as under:-

1' 
X."J':tt 

rating of "0.6 KV/l.0 KV" may be specified with the description of exporr

2 Net weight of export item may be specified as 99352 Kgs.3. 
3:llllt^:f 1rg:T,I": .i, Sr. No r viz. e1urrrr,,i" rngots may be allowed as――――一―‐…・ ^・・OΨ 0ヽ ■■■μ′ υ'applied fOr i.e. 40562.98]く gs.On net tO net basis as clairned by the nrrn.
4. ouantitv Of irnn∩ rf i十。m 。十 Ql 1ヽ^ う _■ _ n、 ァハ ハ      .     .Quam■y of hpO■ hem爵 割.NQ.IIイ

"U視

品 」1を
し
I″
1:き

つκ7く Qくκ ν ^^ ^__^`ム _  ´=  ●26758.56 Kgs.On nettO net basis as ciairned by thc nrm.

Quantity of import item at sl.No.3 viz.steel wire5.

22
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i.e.32010.24 Kgs.on net to net basis as clairned by the flrm.

RA rnay take suitable consequcntial action accordingly.

Case No.:27/16/81¨ ALC2/2015 Party Name:POLYCAB WIRES'Mect No/Date:16/81-   Status:Deferred
PVT.LTD.

RLA File

:03/95/040/01012/AM15/

IALC2/2015
117.11.2015

1Lic.No/Date:0310798508 1DeferHQ File

:O1/81/050/00302/AM16/

Decision : NC decided to send a letter to firm to submit the lollowing information as per

written comments of DIPP vide U.O. No. l2ll 2212015-TSW/77 dated I 7 .11.2015 as under:

l. Voltage rating of cables at Sl. No. 9 & 10.

2. Size of conductors in cables alongwith quantities of cables in Kms, conductor

size wise.
3. Detailed calculations for the requirement of each raw material, export product

wise supported by the Cross sectional diagram of the cable/Buyers data sheet.

4. Net weight per KM of each Cable

5. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.

6. Total requirement of each raw material, export product wise, in a tabular form.

The case stands deferred to 29.12.2015.

2708.2015 Date:29.12.2015 1

Status:Deferred

'Defer
‐
Date:29122015

information as per

l.2015 as under:

Case No.:28/16/81‐ ALC2/2015 Party Name:POLYCAB WIRES,Mcet No/Date:16/81-
PVT.LTD.             IALC2/2015

117.ll.2015

HQ File

:01/81/050/00303/AM16/

………………
飾:面面灘而両面

:03/95/040/00165/ANl16/ 2708.2015

Decision : NC decided to send a letter to firm to submit the lollowing

written comments of DIPP vide U.O. No. l2ll 2212015-TSW/78 dated 17' l

l. Size of conductors in cables alongwith quantities of cables in Kms, conductor
78 size wise.

2. Detailed calculations for the requirement of each raw material, export product

wise supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight Per KM of each Cable

4. Materiai-baiancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product'

5. Total requirement of each raw material, export product wise, in a tabular form.

The case stands deferred to29.12.2015.

79 Case No。
:30/16/81-ALC2/2015 1Party Name:STEEL GEMS,

23
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17.11.2015

1HQ File             ‐RLA File Lic.No/Date:0310798510
101/81/050/00305/AM16/      1o3/95/040/00379/AM16/      27.08.2015

Decision:NC Observed thatthe case has been referred to DIPP. N(〕
decided

comments.

The case stands deferred t0 29.12.2015.

‐
Case No.:43/16/81‐ A LC2/2015 Party Namc:POLYCAB WIRES NIcct No/Datc:16/8ト

PVT LTD ALC2/2015
17112015

Defer
‐Date:29.12.2015

to wait fOr their

Status:Deferred

Lic No/Date:0310798514  Dcfcr

‐27.08.2015

Decision : NC decided to send a letter tO ■rnl tO subrllit the fOl10、 ving
‐written cOmments Of DIPP vide U.O.No.12/122/2015¨ TSW/80 datcd 17.1

HQ Filc

:01/81/050/00318/Aヽ 416/

HQ File

:01/81/050/00312/Aル 116/

RLA File

:03/95/040/01091/AM15/

RLA Filc
:03/95/040/Oo255/AM16/

Date:29.12.2015

infOrmation as per

i。2015 as under:

MeetNo/Date:l618l- Status:Deferred
ALC2/2015
17.n.2015

Lic.No/Date:0310798556 Defer
28.08.2015

IDate:29.12.2015

infOrmatiOn as per

i.2015 as under:

, l. Voltage rating of cables at Sl. No. 2 & 5.
' 2' Size of conductors in cables alongwith quantities of cables in Kms. conductorI size wise.

3.

4.

5.

6.

iThe case stand,s defe11 ed to 29 12:2015 .

Crt" No.riit tie,m-itcz,0l5 party Name:poLycAB wtiEs
PVT.LTD.

Detailed calculations for the requirement of each raw materiar, export productwise supported by the cross seciional diagram of the cable/Buyers data sheet.Net weight per KM of each Cable
Material balancing viz. net content of each imported and indigenous input, exportproduct wise, per KM of export product.
Total requirement of each raw material, export product wise, in a tabular form.

Decision:NC decided tO sena a leitei t6 Яim.                                      to subnlit the fO110、 vingWHtten cOmments Of DIPP宙 de U.o.No.12/122/2015¨TSw/81 dated 17.1

81‐      1. VOltagc rating ofcables at sI.No.7&lo.
1    2.size Of cOnductOrs in cables a10ngwith quantities of cables in Kms,cOnductOr
l          slze wise.

3' Detailed calculations for the requirement of each raw material, export productwise supported by the cross seciional diagram of the cable/Buyers data sheet.4. Net weight per KM of each Cable5' Material balancing viz. netcontent of each imported and indigenous input, export
- product wise, per KM of export product.
6. Total requirement of each raw material, export producJrlise, in a taburar form.

24 U"2---'



The case stands deferred to29.12.2015.

一
|

Case No.:40/16/81‐ ALC2/2015 Party Name:POLYCAB WIRES‐ Mcet No/Datc:16/8卜     Status:Deferred

PVT.LTD.             :ALC2/2015         '
117.11.2015

HQ File              ‐RLA File             
‐Lic.No/Date:0310798558 Defer

:01/81/050/00315/AM16/      :03/95/040/00388/AM16/      28.08.2015             1 Date:29.12.2015

Decision : NC decided to send a letter to flrnl to subrrlit the following information as per

、vritten cornrrlents of DIPP vide U.O.No.12/122/2015-TSW/82 dated 17.11.2015 as under:

l. Voltage rating of cables at Sl. No. l, 2 & 5.

g2 Z. Size of conductors in cables alongwith quantities of cables in Kms, conductor

size wise.
3. Detailed calculations for the requirement of each raw material, export product

wise supported by the Cross sectional diagram of the cable/Buyers data sheet.

4. Net weight Per KM of each Cable

5. Materiai-baiancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product'

6. Total requirement of each raw material, export product wise, in a tabular form.

The case stands deferred to 29.12.2015.

lcast責。.141'16/81‐ ALc''261ζ Pitty｀ 1“Ъ:loL'CA急 WittЁζ IMeよ 。ヽ
'5at`:i`′

8i:   ζtatit:beferita
l                    PVT.LTD.             IALC2/2015

‐17.11.2015

Lic.No/Date:0310798549 ‐Defer

l器厨児5υ0031α AMlα  ttλ酬:υo033ν AMlα  ?&9&2015    P,,7ν 7701'
Decision : NC decided to send a letter to firm to submit the following information as per

written comments of DIPP vide U.O. No.121122/2015-TSW/83 dated 17.11.2015 as under:

l. Voltageratingof cablesatSl'No' 3,7,8 & 11'

83 2. Size of condlctors in cables alongwith quantities of cables in Kms, conductor

size wise.
3. Detailed calculations for the requirement of each raw material, export product

wise supported by the Cross seciional diagram of the cable/Buyers data sheet'

4. Net weight Per KM of each Cable

5. Materiaibaiancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product'

6. Total requir"..nt of each raw material, export product wise, in a tabular form'

The case stands deferred to 29.12.2015.

Case No.:42l 1618l-ALCZ2Ol5 Party Name:POLYCAB WIRES IMeet No/Date:16/81-)ALC2/2015     
ノ84 PVT.LTD.

25



Decision : NC decided to send a letter to firm to submit the lollowing
written comments of DIPP vide U.o. No.12ll22l2015-TSwlg4 dated 17.1

HQ File

:01/81/050/00317/AM16/

IHQ File

:01/81/050/00319/AM16/

「

~~~″ ~………~― ――一――一一一
|

¬こXtt「
~… ~́~~~

::03/95/040/00047/AM16/

RLA File

:03/95/040/00177/AM16/

Tラ12015~…
……………

|…
一

¨ 置031079851「 lDefer
28.08.2015 Date:29122015

information as per

l.2015 as under:

Status: Deferred

I . Voltage rating of cables at Sl. No. l, 2 & 4 .

2. Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

3.

4.

5.

6.

The case stands deferred to 29.12.2015.

case No.:{{/ \6/81-ALC2/2015 party Name:poLycAB wIRES Meet Noi Date: l6lgl -
PVT.LTD. ALC2/2015

17.11.2015

Detailed calculations for the requirement of each raw material, export product
wise supported by the Cross sectional diagram of the cable/Buyers data sheet.
Net weight per KM of each Cable
Material balancing viz. net content of each imported and indigenous input, export
product wise, per KM of export product.
Total requirement of each raw materiar, export product wise, in a tabular form.

1851

1 1

Lic.No/Date:0310798559 Defer

28082015 Date:29.12.2015

infOrmation as per

l.2015 as under:

IDecisiOn : NC decided tO send a letter tO nrrn to sublllit the fOl10、
ving

lwritten comments Of DIPP vide U.o.No.12/122/2015‐ TSw/85 dated 17.1

No. 6 to lo 82 14.

alongwith quantities Of cables in Krns,cOnductOr

'1 : 3' Detailed calculations for the requirement of each raw material, export productI I wise supported by the cross seciional diagram of the cable/Buyers data sheet., : 4. Net weight per KM of each CableI 5' Material baiancing viz. netcontent of each imported and indigenous input, exportr product wise, per KM of export product.
' 6' Total requirement of each raw material, export product wise, in a tabular form.

,The case stands deferred to 29.12.2015.

Case No.:45/ I6/81-ALC2/2015 partyName:NlRlEp 
Meet No/Date: l6lg I_ Status:Deferred

APPLIANCES LIMITED 'ALC2/2015

17.11.2015
g6lHQ File RLA File ilic.No/Date:0310798561 .Defer

;0r /81/050/00320/AMr6/ ,:03/95/040/01017/AMrs/ ,it.or.ro,, .Date:29.r2.2015
Decision : NC decided to send a letter to firm to ,rurir the following information as perwritten comments of DIPP vide U.o. No. r2/r22lzorJisw /86 dn:d ti,i.ii.iot5 as under:

26 ru-rz-<-4

l. Voltage rating of cables at SI.
2. Size of conductors in cables

size wise.

「



I . Number of layers of interior PTFE Non stick coating and thicknesses thereof.

2. Detailed calculations for the quantities of import items with wastages claimed at

different stages of manufacture.
3. Quantities of import item at Sl. No.1 (Aluminium

to its weight
4. Information in respect of item at S. No. 4 & 5

export product wise.

The case stands deferred to 29.12.2015.

Lic.No/Date:0310798612 
‐
Dcfer

Circles) in Nos. also in addition

of Standard Deficiency Format,

Case No.:26/16/81¨ ALC2/2015 Party Name:JINDAL SAW LTD IMeetNo/Date:16/81‐     Status:Deferred l

ALC2/2015
117.11.2015                            ‐

HQ Filc              RLA File              Lic.No/Date:0510395490 1Defcr       l
:01/81/050/00301/A～ 116/      :05/23/040/00221/AM16/      

‐
31.08 2015             1 Date:29.12.2015 

‐

Decision : NC decidcd to send a letter to flrnl to subrllit the fo1lo、 ving information as per.

written comments of DIPP宙 de U.Oo No.12/122/2015-TSW/87 dated 17.H.2015 as under: |

1.  Information in respect of Sl.No.4,5&1l of Standard Deflciency Format,  ‐

87           2.  
早志111::撃描 Hll:・   arcas in export items supported by length  and

‐             diameters of exportitems.

3. Thickness of3LPP coating and CWC coating in exportitem.

4. Detailed calculations/basis for the quantities of import items at Sl.No. 2,

to 9,suppo■ed by cotting/1inhg thckncsses and cottingAinhg areas in

the export products and wastages clairned at each stage ofrnanufacture.

5.  Detailed calculations/basis for its quantities ofimport items at Sl.No.10 to

15。

The case stands deferred to29.12.2015.

Case No.:35/16/81‐ ALC2/2015 Party Name:POLYCAB VVIRES IMeetNo/Date:16/81‐
    Status:Deferred

PVT.LTD.            ｀ALC2/2015
117.11.2015

101.092015

Decision : NC decided to send a letter to firm to submit the following information as per

s8 written comments of DIpp vide U.o. No.12ll22l2015-TSW/88 dated 17.11.2015 as under:

HQ File

:01/81/050/00310/AM16/

RLA Flle

:03/95/040/00416/AⅣ l16/ Date:29.12.2015

L Voltage rating of cables at Sl' No. 1,2 & 4 to 7 '

2. Size of conductors in cables alongwith quantities of cables in Kms, conductor size

wise.
3. Detailed calculations for the

wise supported bY the Cross I

requirement of each raw material, export product

sectlonal diagram ofthe cable/B^uyers data sheet' 
,

I~ 1ル|■ぅ



4. Net weight per KM of each Cable
5. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
6. Total requirement of each raw material, export product wise, in a tabular form.

.The case stands deferred t0 29.12.2015.

Case No.:13/16/81-ALC2/2015‐ Party Name:BHARAT HEAVY
IELECTRICALS LIMITED

IRLA Filc

:11/24/040/000o2/AM16/

that the case is being referred

RLA File
:03/95/040/00418/AM16/

that the case has been referred to DIpp.

IMect No/Date:16/81¨   lstatus:DeFerred
lALC2/2015         1
117.112015             1

Lic.No/Date:0310798656 Detr
04.09.2015

‐Date:29.12.2015

NC dccided tO wait fOr their

IMeet No/Date:16/8ト

:ALC2/2015
117.11.2015

‐Lic.No/Date:1110o28163

10209.2015

to DIPP.NC decided

Status:Deferred

lDefer

l Datc:29.12.2015

to wait fOr their

5,H&13 of Standard Deiciency Leter. |

Case No.:39/16/81-ALC2/2015 party Name:STEEL GEMS,

HQ File

, ::01 181 10501003 I 4/ AMI 6t

Decision : NC observed
,commentS.

The case stands deferred to 29.12.2015.

一
　

一

‐ ftteNa`m6馴
_ALC2ん

“

■ :た,ヽ品 &ЁAS↑Ё

欝 |.:|:.,始 :漱 摯
di″を11 

■

uζ bιふ 縄

`
|  |                   ‐COPPER MFG.Co

:摯常燻
=A漱
量量慎』夢軍露1峯|を|:lrCiCrredtOD11211illillliiVY'it f°

rthclr

The case stands deferred to 29.12.2015.



HQ Fllc

93 :01/81/050/00322/AM16/

Decision:NC observed
comrnents.

ILic.No/Date:0210206119

‐08.09.2015

――       」

RLA File

:02/24/040/00119/AM16/

comments.

JI"-:u:: *9: _d:Pr:1 ::-2e'12!t s:-

c";" N;;riole r -l rczno r s ffi - - lM"-"t No/D""-* I 6/8 1 -
lcoppsn MFG. co pvr. LTD., ll.tcztzotsi ltT.tt.zots

that the case has been referred to DIPP. NC decided to wait for their

The case stands deferred to 29.12.2015.

‐Case No。 :11ハ 6/81¨ALC2/2015 Party NamellTP          IMeet No/Date:16/81‐
lELECTRONICS PRIVATE   IALC2/2015
1LTD                 17.H.2015

Lic.No/Date:0510395565  DeferHQ File              RLA File
101/81/050/00286/AM16/      :05/23/040/00238/AM16/      .09.09.2015              Date:29.12.2015

94 Decision:NC decided to send a letter to■ rm to submh the fo1lowing information as per the

comments of the representative of DIPP:

Information in respect of points at S.No. 4, 5 &. 1 I of Standard Deficiency Letter.

The ca,se stands deferred to29.12.2015.

Status:Deferred ,

l

HQ File              RLA File             Lic.No/Date:0510395589 Defer      l
:01/81/050/00289/AM16/      105/23/040/00213/AM16/      

‐11.09 2015              Date:29.12.2015 ‐

Decision : NC decided to send a letter to firm to submit the following information as per

written comments of DIpp vide U.o. No. 12l12212015-TSW/95 dated 17.11.2015 as under:

Status: Deferred

indigenous input, for

raw material, exPort

95

Case No.:14/16/81‐ ALC2/2015 Party Name:KEIINDUSTRIES IMeet No/Date:16/8ト
LIMITED              IALC2/2015

‐17.11.2015

l. Net weight of each Cable

2. Materiai balancing viz. net content of each imported and

each cable.
3. Tabular statement giving total requirement of each

Product wise.
4. Wastage claimed on each import item'

The case stands deferred to 29 .12.201 5 .

96 Case No.:8/16/81‐
ALC2/2015 1Party Name:ORIENTAL

ICONTAI■lERS LIMITED

29



HQ File
:01 /8 l/050/00283/ AM1 6/

Decision : NC observed
'their comments.

IRLA File

:03/95/040/00404/AM16/

17.11.2015

Lic.No/Date:0310798848 Defer

14.09.2015 Date:29.12.2015

that the case has been referred to MSME. NC decided to wait for

15.09.2015

Decision:NC decided tO send a letter tO flrm tO subrnit the fO110wing

written cOmments Of DIPP vide U.O.No.12/122/2015-TSW/97 dated 17.1

The ca;e 
9tand1leferred to 29.12.2015.

tCase No. :f O nent- lrlcz lzll s :p afty Name: R. R. KABEL
LIMITED,

IMeet No/Date:16/8卜    status:Deferred
ALC2/2015
17.11.2015

1Lic.No/Date:0310798899 ‐Dcfer

Datc:29122015

information as per

l.2015 as undcr:

,Meet No/Date: I 6/81- tstatus:Deferred
ALC2/20ts
t7.n.2ol5

Lic.No/Date:0310798900 Defer
15.09.2015 Date:29.12.2015

HQ File

:01/81/050/00311/AM16/

‐
       3.
1      4.

5.

‐      6.

~P“責轟38/1薇薇Lc2/2薇ζ
|

l―10テile~ ~~~~~~―
―

1:01/81/050/00313/AM16/

Decision : NC decided to send
written comments of DIpp vide I

,The case stands deferred to 29.12.2015.

RLA File

:03/95/040/00437/AM16/

Palty Name:R.R.KABEL
LIMITED,

RLA Filc
:03/95/040/Oo438/Aヽ 416/

97

l. Voltage rating of cables.
2' Size of conductors in cables alongwith quantities of cables in Kms., conductor

size wise.

7.

Details of import item at Sl. No.3 and its specific use in export item
Detailed calculations for the requirement of each raw material, export product
wise supported by the cross sectional diagram of the cable/Buyers data sheet.
Net weight per KM of each Cable
Material balancing viz. net content of each imported and indigenous input, exportproduct wise, per KM of export product.
Total requirement of each raw material, export product wise, in a tabular form.

『」:燎.L月易/晃淑鴇;::攪棺ylTll努T:FInttβ
er

%: L Vttage面
ng of∽Ы∝.

1    2.Size Of cOnductors in cables a10ngwith quantities Of cables in Kms.,cOnductOr
i          slze wise.
‐       3.

4.

,       5.

‐      6.

Details of import item at Sr. No.3 and its specific use in export itemDetailed calculations for the requirement of each raw material, export productwise supported by the Cross secfional diagram of the cable/Buyers data sheet.Net weight per KM of each Cable
Material balancing viz. net content of each imported genOus input,expOrt

ガ:30

「

:



product wise, per KM of export product.
7 . Total requirement of each raw material, export product wise, in a tabular form.

The case stands deferred to 29.12.2015。

Case No.:1/16/81¨ALC2/2015 Party Namc:SALZER
ELECTRONICS LTD

HQ File             ‐RLA File

99101`'119'9/0'77,(今 Yl'/    i3子

`11191049'971`今

Yl'`
‐Decision:NC observed that the case has been refelTed

lcomments.

‐HQ Flle

:01/81/050/00323/AM16/

100 Decision:NC observed

recelvedo  NC declded
.earliest.

Thc case stands defcrred to 29.12.2015.

Ofnine ARcnda M.No.16/81 dated 17.H.2015

Meet No/Dtte:16/81-

ALC2/2015
17.11.2015

Lic.No/Date:3210077722

08.10.2015

to DHI.NC decided

Status:Deferred

lDefcr     ‐

Date:29.12.2015‐

tO wa■ for theirl

Thc casc stands defcrred to 29。 12.2015.

ICase No。 :48/16/81¨ ALC2/2015 Party Name:BHARAT HEAVY IMcetNo/Date:16/81-
ELECTRICALS LIMITED   IALC2/2015         

‐

RLA Filc

:06/24/040/00029/AM16/

117.11.2015    1
猫αNo/Date:0610038246軍発たr ~~
30.10.2015 Date:29.12.2015

that application on the subject AA of the company has not yet been

to request RA, Kanpur to forward two Sets of application at the

|

M/s Sakshi Impex, Ludhiana.

F.No.01/81/162/706/AN413/PRC/DESIIIMceting No.16/81
Noida SEZ Flle No.12-398/2007‐ 100%EOU/Dated:‐ 17.112015

F破ation ofS10N oflo00/。 EOU unl.

i comments of C&PC is still

awaited. NC decided to send a reminder to C&PC to furnish comments at the earliest'

The case stands deferred to 29.12.2015.

M/s. S.K. Industries

F No 01/81/162/15/AM16/DES‐ H
%EOU/11/48/95‐ 96/Vollν

I)ated:‐ 1711.2015

Sl.No.299

ル イ 」



Decision : NC observed that the reply of the firm
decided to wait for the comments and defer the case.

The case stands deferred to 29.12.2015.

Sl.No.300

M/s. Hunter Steel Ball Mfg. Company
Meeting No.16/81 F.No.01/81/162/1¨
Datcd:‐ 1711 2015 KASEZ Filc No.KASEZ/100%EOU/1/04/2005‐ 06/

Fixation of normsin respect of loo%EOU Unit.
D∝雨On:NC“ ddd b x,,1峻

町
Ю trT P wbm資 山e uЮ面 ng hbrm“ On tt rrwritten cOmments Of DIPP vide U.O.No.12/122/2015-TSW/300-A/R dated i7.11.2015 as

Reply submitted by the firm has been perused which is not complete and they may be askedto submit the following information:

l' Detailed calculation/justification for the wastages with wastages at each stage of
manufacturing with complete justification and supported by documentary
evidence/samples etc.

The case stands deferred to 29 .12.2015 .

M/s. Crompton CreavETimiteA

F.No. 0 I /86/050/0002 I 7/AM02/DESJT
Dated:-17.H.2015 RA File No.o3/24/042/001o4/AM02

Modincation Of llJ'Cd Norms in respect Of Advance authoHza10n雨
_

0310114303 dated 13.12.2001.
Decision  :NC  delii:,,tC,  t,,  COmmcnts  fumished  by  DHI  

宙de  u.o。No.3(82)/2008/TSW(B)/365 dated 19。 lo.2015 in which DHI has stated that the■
earlierρハーー△"+‐  ■̂`^J l● ^^^^A^  。■■ ● ●●     ´comments dated l7'02.2009 still holds good. DHI has further stated that 315 MVA, 3-phaseAuto Transformer (ExportTroduct) capacity is substantiatly t ign". than the capacity indicated inthe existing sloN c-155. The commitiee desired t" t"t. 

"ljirion 
of the TA of DHI, since he wasnot available in the meeting, NC decided to defer the case.

The case stands deferre d to 29.12.201 5.

Case No. AR M/s. Krishna B.asslndust.ies
Meeting No. l618 I

Dated:‐ 17.11.2015

拙疑lu邪孵|ミ:rT∴ぶFttfT.戦sI↑y1/:‖震s,電
u檄

B″ダRo″ sdd s輸。ns/軒Om∝ anb   
漏 番諦 曽lCi式

欝Accessories inade Out Of Brass Rods/Bars

for two moie weeksЪ言うtiibiぢぢitii驚



time to furnish reply. The committee decided to allow two weeks time the firm to furnish their
reply.

The case stands deferred to 29.12.2015.

Sl.No.303

Case No. AR M/s. Anandsons Overseas Trading Private Limited

Meetins No. l6181 F.No.01/81/050/00085/AM15/DES‐ II

Datcd:‐ 1711.2015 RA File No.03/94/040/00827/AM14

Subject A*"rdm""t/Modifiiation of norms in respect of Advance Authorization No.

03 1 07 68920 dated 03.02.20 I 4.

ntinthemeetingstatedthatthereplyfurnishedby
the company is not in accordance to their DL and proposed to seek requisite information from

the company NC decided to request the company to furnish the requisite information as asked

by DIPP vide U. No. l2ll 0112015-TSW/I l6-A/R dated 08.09 -2015.

The case stands deferred to 29 .12.201 5 .

M/s. Raychem RPG (P) LimitedCase No. AR

F.No.01/81/162/456/AM13/DES‐ IINlceting No.16/81

RA F‖ e No 03/95/039/00009/AMllDated:‐ 1711.2015
iespect of Advance Authorization No'

0310622958 datcd 23.03.2011.

s Per written comments of DIPP vide

U.O. No. l2ll22l20l5-TSW/304-A/R dated 17.11.2015 as under:-

l. Description and weight of export item may be specified as under:

Description of
product

export Qty Weight
(per unit)
(ln Kgs)

Surge Arrester LVA 1 No. 231.5 Gms

2, List of import items may be specified as per enclosed annexure.

3. Quantitiei of import items may be allowed as under:

fil lmport items at Sl. No. I to 6, 8 to 2 | &.23 of the list may be allowed on net to

net basis with accountability clause'

(ii) Import item at Sl. No. 7 may be allowed as 1.20 Kgs'/Kg' content^in export item' 
-

(iii) Import items at Sl. No. 22 & 24 may be allowed upto 2 % of FoB value of

Ql NA ■Ozl

Subject

33
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RA may take suitable consequential action accordingly.

Sl.No.305

Casc No.AR M/s. Venture Metal Products P. Limited, Chennai
レIceting No 16/81 F.No.01/85/162/448/AM06/DES‐ II
Dated:‐ 17.11.2015 MEPZ File No.A/2004/020/EOU‐TN
Subject Amendment/Modification of wastage norms for coffee pilterrdoffee,tea Kettle/

Pots under 100% EOU.
Decision : NC noted that DIPP Deficiency lett". *
reply from the firm has been received, NC decided to send a reminder to the firm to expedite
reply.

The case stands deferred to 29.12.2015.

M/s. Salzer Electronics Limited
FoNo 01/81/50/400/AMl1/DES‐ lI

Datcd:-17.11.2015 RA File No.32/24/040/00023/AMll

Amendment/Modification of norms in .ei
3210044959 dated o3.08.2010

Decision:NC dccided to ratify the norms Of abovc AA as per w面 tten cOmments of DHI vide
UoO.No.3(76)/2008-TSW(B)dated 09.lo.2015(copy enc10sed).

RA may take suitable consequential action accordingly.

SI.No.307

M/s.Jindal Saw Limhed
Mceting No.16/81 F.No.01/81/50/94/AM13/DES― H
Dated:‐ 17.11.2015 RA File No.05/24/040/00034/AM09

Amcndment/Modincation of norrns in respect Of Advance AuthorizatiOn~No.
0510219331 dated 15.04.2008 .

For the purpose of redemption of Advance Autho rization,norms may be modified as
under:

DecisiOn:NC decidcd tO ratifv the nOrms of abovc AA as per wrltten comments Of DIPP vide

U.Oo No.12/122/2015-TSW/307‐ A/R dated 17.11.2015 as under:―

1・ Quantity Of impOrt item at SI.No.7(Polyethylene― HDPE)may be
aHowed as applied fOr i.e. 1203.7ヽ 4T On repeat basis as per flrln's
other Advance AuthorizatiOns(No.0510219329 dated 15.04.2008,

0510219330 dated 15.04.2008 etc.)ratifled in NC meeting No.

47/80 dated 17.02.2009.

RA may take suitable consequential action accordingly.

″

, ".. ..., ,l

SI No 306

Case No. AR
Meeting No.16/81

Subject



SI No 308

Case No.AR M/s. Apar Industries Limited.
Meeting No.16/81 F.No.01/94/180/373/AM10/PC.IV/EFGC(PRC)/DES H

Dated:‐ 17.11.2015 RA Filc No.03/24/040/01177/AN103

Subject Arnendmcnt/Modiflcation of noHns in respect of Advance Authorization No.

0310231177 dated 16.10.2003.

CaseNo.l,MeetingNo.l9/AMl5datedl7.03.20|5has|
allowed change in export products from Jelly filled telephone cable to Power cable. It had also 

I

been decided that in case Norms are not fixed for Power cable, the NC may do so. Accordingly, 
I

the matter was examined by NC and decided to ratify the norms of above AA as per written 
I

comments of DIPP vide U.O. No.l2ll22l2015-TSW/308-A/R dated 17.11.2015 as under:- 
I

I

l. List of export items along with their quantities and net export weights may be 
I

specified as per enclosed annexure as submitted by the applicant vide their letter 
I

dated 26.10.201s. I

2. Quantities of import items may be allowed as under: 
I

(i) euantity of import item at Sl. No. 1 namely , Copper in the form_9|C9 
I. 

Cathode Wire Bars/CC Rod(E.C. Grade) may be allowed as 394458 
I

Kgs. as l.0l Kgs./Kg. content in export items at Sl. No. I to 54 of the

enclosed list of .*pott items, taking clue from Engineering Tables 4 &

5.
(ii) Quantity of import item at Sl. No. 3 namely, HDPE Compound may be. 

ailowed as 1.05 Kgs./Kg. content in export items at Sl. No. 53 & 54 of
the enclosed list of exPort items.

RA may take suitable consequential action accordingly'

hHram Manufa9tunng Ltd.

F.No1 01/81/50/194/AM14/DES.HNlceting No 16/81
RA File No.04/24/040/00071/AM14Dated:‐ 1711.2015

vance Authorization No'

0410147961 dated 15.07.2013.

n referred to DHI for comments' NC

decided to wait for the comments and defer the case'

The case stands deferred to29.12.2015.

Sl.No.310
M/s. Larsen & Toubro Limited
F.No.01/81/050/229/AⅣ l14

RA Filc No.03/95/040/00228/AⅣ l14Dated:-17.11.2015
i n No' 0310740426

dated 05.07.2013

Decision : NC
comments of the

decided to send a letter to firm t" rrbmit the following information

representativc of DIPP Present in thc meeting:

309



Information in respect of items at S

The case stands deferred to29.l2.ZOl5.

SI.No.311

VAE VKN India Pvt.Limited
Mecting No.16/81 F.No.01/81/050/00458/AM14
Dated:‐ 17H2015 RA RIc No.05/24/040/00296/AM14

Rttincttion Of norlns h respect Of Advance AuthoHzalon No.0510371077 dtted

14.11.2013.

Decision : NC decided to send
DHI vide U.o. No. 3(44)t2or4lTSW(B) dated r3.r0.2015 (copy encrosed).

written comments of

The case stands deferred to 29.12.2015.

Sl.No.312

M/s. Crompton Gr"arii Li-it.d
F.No. 0 l/8 l/050/001 08/AM I 5

Dated:‐ 17.11.2015 、A File NO・ 03/94/040/00526/AM14
Rati fi cati on of normiln-ro
17.01.2014 of M/s. Crompton Greaves Limited.

Decision:NC decided tO send a lettertO nrm to subi行
:informa10n as per~written comments Of

DHI vide U.o.No.3(58)/2014/TSw(B)/371 dated o5.H.2015(copy enc10sed)。

The case stands deferred to 29.12.2015.

Sl.No.313

M/s. Crompton Grraues Limited.
Meeting No. l6181
Dated:- 17. ll.20l5 RA Filc No.03/94/040/Oo758/AM13

Modification ;GtifiA N"",rs in respect Of Advance authOrizatiOn No.
p310749939 dttcd 17.09.2013.

Decls10n:NC decided tO send a letter tO flrrn

DHI vide u.oo No.3(78)/2013/TSw(B)/361
to submit information as per ffi
dated 19.10.2015 (copy enclosed).

The case stands deferred to 29.12.2015.

Sl.No.314

M/s. Kotsons pu. l-imit"a
Meeting No. l6l8i
Dated:- 17.l]1201s

孵 |〕場 留

°f norms m rcsped of Advance A帆 hOHz面On Nα o615o35619 dtted

DeciJm:NCd           w血
¨ mmmsぽDHI vide uoo.No.3(60)/2014-Tsw(B)dated 09.lo.2015(cOpy enclosedゝ



The case stands deferred to 29.12.2015.

Sl.No.315

Casc No.AR M/s.Tema lndia Limhed

Meeting No.16/81 F.No.01/81/50/00035/AM12

Dated:-17.11 2015 RA File No.03/95/40/01062/AMll

Subject ffispectofAdvanceAuthorizationNo.03l062686ldated
18.04.201 r.

sofaboveAAasperwrittencommentsofDIPPvide
U.O. No. 12112212015-TSW/31 5-A/R dated l7.l 1.2015 as under:-

I . Net Empty weight of export item may be specified as I 1 3.655 MT.

2. Word "Relevani'may be prefixed with the descriptions of import items at Sl. No. | &2.
3. euantity of import item at Sl. No. 1 may be allowed as 53.430 MT as 1.34 Kgs/Kg.

content in the export product after taking l/3rd recovery from scrap.

4. euantity of import item at Sl. No. 2 may be allowed as 14632.5 MT meters on net to

net basis as claimed bY the firm.
5. Quantity of import item at Sl. No. 3 may be allowed as 1646 Kgs.

RA may take suitable consequential action accordingly.

Sl.No.316
M/s.Sesa Sterlite Limited

F.No.01/81/162/000560/AMllⅣlecting No.16/81

RA File NoDated:‐ 17.11.2015
rization Nos' 03 1038743I

dt. 28.06.2006, 0310387683 d1.30.06.2006, 0310392436 d1.01.08.2006'

0310392529 dt. 02.08.2006, 0310403064 d1.09.10.2006, 0310412437 dt.

18.12.2006,0310412682 dt. 19.12.2006,0310482321 dt.12.08.2008, 3510023516

dt. 1 3.05.2008, 35 1 00235 1 8 dt. 1 4.05.2008, 3510023523 dt.1 5.05.2008'

3s 1 002480 1 dt. 30.09.2008, 35 1 0024802 dt.03.1 0.2008, 35 1 0024863 dt'

13.10.2008, 0310400934 dt. 25.09.2006, 3510030471 dt.04.06.2010 and

0310549023 dt.03.12.2009.

t's Quo in respect of the norms of above AAs

written comments of MSME vide email dated 28.10.2015 (copy enclosed)'

RA may take suitable consequential action accordingly'

Sl.No 317
M/s. Triveni Aeronautics Private Limited

FoNo.01/81/162/160/AM16MeetinsNo. 16/81
RA File No.1/43/2008:EOUiCSEZDatcdi― 1711.2015
Fixation of lar basis under 100° /oEOU.

ffied the written comments of MSME vide I.D. No. 30(163)12015-ME

dated 29.10.2015 on the subject AA. Since the wastage is

committee desires to take view of the Senior officers in DGFT.
very high, the Chairman of the



The case stands deferred to 29.12.2015.

Sl.No.318

M/s. Welspun Corp Limited
Meeting No. l6181 FoNo.01/81/162/28/AM13
Dated:‐ 17.11.2015 RA Filc No

,410021585“ .1l o6.2008 ald 3410024155よ .26b」.b66う

Clarification sought for redempt
Authorization Nos:- 3 I 03871 I 0 dt.27 .06.2006, 310408777 lt.zo. r t .zooo,
310429077 dt.10.05.2007,310450398 dt.l5.il.2007,310450080 dr.l3.r t.2oo7,
310450240 dt.l4.I L2007, 3104s 1876 dt.28.I 1 .2007, 31043431s dt.28.06.2007,
3 1 0434202 dt.27 .06.2007, 3 1 045 1 560 dt.26.t t .2007, 3 t o45 l 4t dt.22.| .2007,
310451032 dt.2l.r r .2007, 310450245 dt.|4.11.2007,310450565 dt.:I6.U.2007,
3t04s1187 dt.22.11.2007,310451408 dt.23.1.2008,34r0021584 dt.11.06.2008,

Decision : NC decid.d t
comments of DIPP vide U.o. No.7/243/15-TSW/254 dated 15.10.2015 as under:-

\l/s welsnun corp Limited have sought a clarification about the grade of Alloy or Non-alloy HR Coils/Plates imported by them for the manufacture and export of Submerged Arcwelded Pipes against their abovementioned l9 Advance Authorizaiions forthe purpose ofredemption of Advance Authorizations.

Firm has informed the following:
(i) As per SION C-593 , import of Alloy or Non-Alloy HR Coils/plates ofrelevant grade is allowed for the manuiacture and export of Alloy or Non-Alloy SAW pipes as per Apl Grade/ASTM Grade.(ii) API grade steel is used forthe manufacture of Line pipes fortransportation ofpetroleum products.
(iii) The export of pipes has been completed with the same grade of steel coils/Plates imported under the Advance Authorisations i.e. apj g."a..(iv) Allexports and imports have been completeJand this is required only forthepurpose of redemption of the Advance Authorisations.(v) There is no change in the quantity of import items as already allowed underthe Advance Authorizations.
(vi) There is no revenue loss to the Government as Steel plates/coils have beenused for the manufacture & export of pipes.

Keeping above in view, there is no objection for issue of a clarification to theapplicant by the Norms committee that for the purpose orieae.ption of above-mentionedl9 Nos' of Advance Authorizations, imp_ort of Alloy or Non-Alloy HR coils/plates may beallowed provided that E'o. has been rutntlea uy t#fr,rn uf .rpo., of pipes made out of thesame grade of steel i'e. API Grade. There shallte ro.rrffi inihe no*, of consumption ofsteel coils/plates.

'':
,I



RA may take suitable consequential action accordingly.

Sl.No.319

Case No.AR M/s. Precision Electronics Limited

4ヽecting No 16/81 F.No.01/81/50/00087/AM13

Datcd:‐ 17.11 2015 RA Filc No.05/24/040/00029/AM13

Subject: Ratification of norms in respect of Advance Authorization No. 0510323261 dated

26.04.2012.

Decision :NC observed that DeitY vide email dated 23.10.2015 has forwarded a copy of the

comments furnished on the subject AA vide their U.O. No.W.2712212013-IPHW dated

08.07.2013. NC deliberated the comments and felt that the comments contain recommendation

for 125 items where as the subject AA contains 58 items. NC decided to get a clarification from

DeitY on this issue.

The case stands deferred to 29.12.2015.

Sl.No.320

Casc No.AR M/s. Precision Electronics Limited

■iccting No.16/81 FoNo.01/81/050/0078/AM13

Datedl‐ 17.11.2015 RA File No.05/24/040/000012/AM13

Subject: vance Authorization No' 0510323036 dated

26.04.2012.

red to DeitY. NC decided to wait for their

comments.

The case stands deferred to29.12.2015.

Sl.No.321
M/s. Powergear Limited

F,No.01/81/050/00776/AM09ⅣIccting No.16/81

RA File No.07/24/040/00629/AM09Dated:‐ 1711.2015
ion No' 0710063667 dated

l of above AA as pcr writtenDccision:NC decided to reiect the modirlcatiOn of norms

comments of DHI vide U.0.No.3(78)/2009/TSW(B)/360 dated 19.10.2015(copy enc10sed).

RA may take suitable consequential action accordingly'

Sl.No.322
M/s. Powergear Limited

F No 01/81/050/00779/AM09

RA File No.07/24/040/00675/AM09Dated:‐ 17.11 2015

二重ヱ」pp≦望 2型型

Case No. AR

Subject



Decision : NC decided to reject
comments of DHI vide U.O. No.3(78)/2009/TSW(B)/359 dated 19.10.2015 (copy enclosed).

RA may take suitable consequential action accordinslv.

Sl.No.323

M/s. Essar Ferro Alloys Company

F.No.01/81/050/258/AM14
Dated:‐ 17.11.2015 RA File No.05/23/040/00146/AM14

Modification otno..
dated 19.08.2013.

Decision : NC decided to ratffi as per written commcnts Of DIPP vide
U.O.No.12/122/2015-TSW/323-A/R dated 17.11.2015

as under:-

l. size of cables , their quantities and net export weight may be specified as under:

PVC Insulated Power purpose Copper Cables Rating upto l 100 VOlts Of

SIo No. Size Qty in Kms.
Net Export

Weight(Kgs.)

6219
4CX 2.5 mm2 ArttOured

9.6
( 午し入 4mm∠  Armoured つ

４ 7886
(面 ) 牛しX O mmZ Armoured 1.2 10171
(iV) Jし 入 lU mmZ Armoured 3.2 14636
(V 4 C X l6 mm, Armoured 3.0 17682
(Vi) 牛じXZう mmZ Armourcd 9.0 14846
(Vii) 年し入 jD mm∠ Arrlloured 5.0 10805
(Viii) 件し入 DU mmZ Armoured 2.5 7674
(iX) 牛し入 /U mmZ Armoured 3.5 13520
(X 4じ XソD mmZ Armoured 3.0 14921
(X ) + L x tzu mm" Armoured l.0 6571
(X JCX 150mm2A赫 1.5 li443
(X I L x lu mm" Un_ Armoured 6.0 4000TOTAL

89.7 140374

2' Quantity of import item at Sr. No r viz. Qopper Ingots/copper wire Rod may beallowed as 5r313 Kgs. as r.0r Kgs./Kg. content in the export products.3'.Quantity of import item at sr. N; 2 -viz. 
evc comporino may be ailowed as

. l:05 Kgs./Kg. content in the export products.
4' Quantity of import item at sl. No 3 viz. Galvanised Steel wire may be allowedas 1.02 Kgs./Kg. content in the export products at sr. No. ii) to (xii) above.

RA rnay take suitable cOnsequential actiOn accOrdingly.



Sl.No.324
Casc No.AR Mis. Callantt Metal Limited, Gandhidham, Kutch, Cujarat
レleetinA No.16/81 F.No.01/81/162/00209/ANl16

Datcd:‐ 17.11 2015 RA Filc No.37/24/040/00001/AM16

Subject Fixation of norms in respect of advance authorization no. 3710002605 dated

13.10.2015 for import of non alloy steel scrap and export of non alloy steel

bar/MS bar.

Decision : NC observed that the case has been referred to MoS. NC decided to wait for their

comments.

The case stands deferred to29.12.2015.

Sl.No 325

Casc No.AR M/s. Gallantt Metal Limited, Gandhidham, f,49!'9uJag!
Meetins No. l6181 F.No.01/81/162/00205/AM16

Dated:-17.11 2015 RA File No.37/24/040/00002/AM16

Subject Fi-"tiron of no.*. in *rpect of advance authorization no. 3710002606 dated

13.10.2015 for import of non alloy steel scrap and export of non alloy steel

bar/MS bar.

rred to MoS. NC decided to wait for their

comments.

The case stands deferred to29.12.2015.

ql Nn 7)6

Case No. AR ffidham,Kutch,Gujarat
Meeting No. l6181 F.No.01/81/162/00207/AM16

n,lρ H・ _1711 '015 RA Filc No.37/24/040/00003/AM16

Subject
no' 3710002607 dated

13.10.2015 for impot of non alloy steel scrap and export of non alloy steel

D.cisi", r l{C observed that the case has been referred to MoS. NC dectcled to walt lor tnelr

comments.

The case stands deferred to 29 .12.201 5 .

Sl.No.327
i

F.No.01/81/162/00206/AM16Ⅳlccting No.16/81

…

ケ/24/040/00004/AM16Datcd:‐ 17.11.2015
' 3710002608 dated

13.10.2015 for import of, non alloy steel scrap and export of non alloy steel

cided to wait for their

comments.

The case stands deferred to 29.12.2015.



M/s. Gallantt Metal Limited, Gandhidh"*, Krt.h, Gr',
F.No.01/81/162/00208/AM16

Dated:-17.11.2015 RA File No.37/24/040/00005/AM16

Fixation of norms in respect of a

ll_l^O;30,if 
for import of non alloy steel scrap and export of non alloy steel

Decision : NC observed that th
comments.

The case stands deferred to 29.12.2015.

M/s. Gupta n4etal Sheets Limited
Meeting No. l6181

呻 81/050/¨
Dated:_17.11.2015 RA File No.o5/23/040/00507/AM15/

Fixation of norms in resffi
13.02.2015.

no. 0510393195 datcd

Decision : NC decided to m
vide U.O. No. l2ll 2212015-TSWl32g-AlR dated 17 .1.2015 as under:_

l' Quantity of import item at Sl. No. I may be allowed as 1.075 Kgs./kg. content in theexport item as per SI. No. 1 (a) of SION C_1196.2' Quantities of import items at Sl. No. 2 & 3 may be allowed as 1.064 Kgs./kg.content in the exporr item as per as per Sr. No. r (b) & r (c ) of SIoN c_r r96.

RA may take suitable consequential action accordingly.

p望]lJy ExpOrts(India)PHvate LimitedMeeting No. l6181
Dated:- 17.11.2015 RepiteNo@

Fixation of normiln respea
31.07.2014.

of advance authoiization ro.l:TOZgZ+siaateA

Decision , NC
comments.

The case stands deferred to 29.12.2015.

SL No.33l

M/s. R.R. K;betTin ired
Meeting No. l6181
Dated:- 17.11.2015 ne pile No. o:lqroaolootsrAMls/

Fixation ot n
15.07.2014.

Decision , *a
comments. NC decided tO wait fOr their



The case stands deferred to 29.12.2015.

Sl.No.332
Case No AR M/s.R R Kabcl Limited

Mccting No.16/81 F.No 01/81/050/00549/AM15/

Datcd:‐ 1711 2015 RA Filc No.03/95/040/00736/AM15/

Subject Fixation of norms in respect of advance authorization no. 0310791996 dated

15.12.2014.

sbeenreferredtoDIPP.NCdecidedtowaitfortheir
comments.

The case stands deferred to29.12.2015.

Sl.No.333

Case No. AR M/s.KEI Industries Limited

Ⅳleeting No.16/81 F.No.01/81/050/00267/AM15/

Dated:‐ 17.11.2015 RA File No.05/23/040/00031/AM14/

Subject e authorization no' 0510354409 dated

16.05.2013.

to DIPP' NC decided to wait for their

comments.

The case stands deferred to 29.12.2015.

Sl.No.334
tvVs. Consotidated Coin Company Private Limited

F.No.01/81/050/00213/AM16/

RA Filc No.05/23/040/00374/AM15/Dated:-1711 2015
rms in respect ofadvance authorization no'

0510392238 datcd 02.122014.

to DIPP' NC decided to wait for their

comments.

Thc case stands deferred to 29。 12.2015.

Sl.No.335
tvl /s. Ti rupati Pl astomati cs Pri vglq Li miteclCase No.AR
F.No.01/81/050/00616/AM15/Mceting No 16/81
RA File No.13/24/040/00009/AM13/Dated:‐ 17.H.2015

n respect ofadvance authorization no'

1310047786 dated 13.02.2015.

IPP' NC decided to wait for their

comments.

The case stands deferred to 29.12.2015.

Case No. AR
■leeting No.16/81

Subject



M/s. Tirupati Plastomatics private Limited
Mceting No 16/81 F.No.01/81/050/00617/AM15/
Dated:‐ 17.11 2015 RA File No.13/24/040/00008/AM13/

Modicab″ amもndment ofratined noms h Кspect Of advance authoHza10n no.
1310047787 dated 13.02.2015.

DedJon:NC ob
comments.

The case stands deferred to 29.12.2015.

M/s.VJai Electncals Limited
Mccting No.16/81 FoNo p1/81/050-
Dated:-17.11.2015 RA File No.09'24/040/00273/AM09/

Modiflcation/amendment Of ratifled norms in respect Of advance authorization no.

0910035596 dated o8.10.2008.

Decision:NC Observed that the casc has been referred to DHI. NC dccided tO wait fOr their

comments.

The case stands deferred to 29 .12.2015 .

M/s. Aeron CompositeFrivatE l_imitea
Meeting No. l618 I F.No.o1/81/050/00354/AM14′
Dated:‐ 17.11.2015 RA File No.o8/24/040/00273/AM14/

Πx面 On Of no
25.09.2013.

DecisiOn:NC Obζ crved that the casc has bcen referred tO DIPP.Nび
decided to wait fOr their

cornrnents.

The case stands deferred to 29.12.2015.

M/s. Jay ehaw;ni Maillndustries
Meeting Nol6/81
Dated:-17.11.2015 RAFite116.@

ModЯ面 0″
ITer,T,1 91rⅢ nd n∝mttn Кtt Ofttmc tthOri痴 On nα

…

91 dtted 06.06.2014.

3ば燎i)協洲撃長織%:躙Ⅷ:∫ 1我13論laξll:[」
血en commems of ttPP宙 de

N∬ lT;孝よlT盟 :ら:u萌 |′LTlmrl脚 協 :規 金,V帥
∝ Auth面痴 On

BarS[SiZ9 12 mm tO
l. Description of ex ltem may be amended as`

No.336



160 mm(Width) x 3 mm to 40 mm (Thickness)l/ Copper Rods( dia. 12 mm to 70

mm)/Copper Strips"

RA may take suitable consequential action accordingly'

Sl.No.340

Case No. AR M/s. Megha Engineering & lnfrastructures Limited

Meeting No 16/81 FoNo.01/81/050/00263/AM15/

Dated:‐ 17.11.2015 RA File No 09/24/040/00629/AM13/

Subject vance authorization no' 0910055693 dated

09.04.2013.

referred to DIPP. NC decided to wait for their

comments.

The case stands deferred to 29.12.2015.

Sl.No.341
M/s. Theeta Electricals Private Limited

F.No.01/81/050/00655/AM15/Ⅳlecting No.16/81

RA FileNo.05/24/040/000421/AM15/Dated:‐ 1711 2015
on no' 0510393077 dated

0402.2015

bmit the following information as per

written comments of DIPP vide U.O. No. l2ll22l2015-TSW/341-AlR dated l7'll'2015 as

under:

Reply submitted by the firm vide their letter dated 16.09.2015 has been perused which is

not complete and they may be asked to submit point-wise reply to the following

information:

l. Information in respect of items at Sl. No. 5 of Standard Deficiency Format, export

Product wise.
2. Quantities of export items in Nos. also in addition to their weights'

3. Quantities of import items at Sl. No. 4, 14, 15 &' 22 in Nos' also in addition to

their weights.

The case stands deferred to 29.12.2015.

Sl.No.342
M/s.Trident Tools LirnitedCase No. AR

―

/00010/AM15/Ⅳlccting No.16/81
/040/00815/AM14/

Dated:‐ 17.11.2015

Fi選護itl薫講薇iF裏蓬蔽丁百五百高蔽F百面再高面高F而
「

0310766050 dated

13012014
to wait for their三型≦」二重|



comments.

The case stands deferred to 29.12.2015.

M/s.Trident T001s Limited

F.No 01/81/050/00270/AM14/
Dated:-17.H.2015 RA File No.03/95/040Ю 0253/AM14/

Fixation of norms in respecffiI｀ 1入 0し 1011 01 nOrlns in respect 01 advancc authorizatiOn nO. o310743492 dated

3007.2013.
DeciJOn:NC 6
comments.

The case stands defemed to 29.12.2015.

M/s. Essar Steel Limited
Meeting No. l618 I
Dated:‐ 17.11.2015

Modinca16n of exisdng sloN at Sl. No.C_508 of Engineenng prOducts by M/s
Essar Steel Limited.

溝毅遭輩J播1‖憾Ⅷ椰爵蝋 椰lSCS・ ■e commtttee JsO decded tO delete nOte―r― ――r― r` ΨυψO・ ・ ■■し ンヽυ1111111し LCC alSo uc

at Annexure― A.

Datc:01.12.2015

Place:New Delhi

f)

//xL"2----"-
Pradyfmna Sahu

Foreign Trade Development Officer
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, 
"'J'r""

'''1.'1c
.,rt.tL.'

..-.. ..!.-i,, ,.ri,r. i ..r....,;,1

46



θ′
′ク ′ノノ3″

Government of lndia
Ministry of Steel
Technical Wing

Subject: ratification of Advance Authorization No 03101141542 dated 31.08.2007 -
M/s Faiz & Company, Mumbai

DGFT may refer to Uo No 01/81/50l229lAM16lDES-ll/ 68 dated 03.09.2015 on

the subject meniioned above. ln this connection, the following information may be

obtained from the applicant for fixation of input-output norm for import of 8585 Kg

Tungsten (Waste/Scrap) against export of 141 .667 Kg High Speed Steel lngots/Billets
(With Tungsten):

1. What is the total quantity of High speed steel lngots/Billets (with Tungsten) to be

exported against the AA?
What is quantity of Tungsten (Waste/Scrap) to be imported?
Chemicai composition of High Speed Steel lngots/Billets (With Tungsten) to be

exported.
Chemical composition of Tungsten (Waste/Scrap) to be imported.
Process flow chart for manufacturing of High Speed Steel lngots/Billets'

6臨 →
Deputy:ndustrial Adviser

r/Shri P.Sahu, FTDo, DGFT, Udyog Bhawan, New Delhi.

Ministry of Steel U.O.No. 2(19y201s-TW dated 08.10.2015

-47 -
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Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated 17tllt20l5- Case No. 13/13/81 (M/s Rahee Track Technologies Pvt'

Limited)(AdvanceAuthorizationNo.0210190281dated31.05.2013)

Advance Authorization may be ratified as per General Note- 4 for Engineering Products'

Norms committee maY take a view

Norms Committee II
OIPP No' t 21 12212015-TSW/5 dated 17 llll20l5

-qg-

- +-
,E

lltrrly

(S.K.Jain)
Development Officer



1011412015 https.//mail.gov i''/iwc-static/layouflshell html"lang=srFg5*a 0 1 0.0-1605121 , 6
Subject: Fwd: Fixation of ad-hoc input output norrns in respect of Advance Date: 10114t1502:20 pM 1'JlE

Authorization No. 2910022290 dL.14.08.2013 obtained under para 4.7From, moradabad_dgft <moradabad-dgfl@nic.in>
of HBP, Vol.l.

To: nc2.dgft@nic.in

Frxation of ad-hoc input output norms in respect o... (7kB)

Original Message Fixation of ad-hoc input output norms in respect of Advance Authorization No. 2g100 22290 dl.
14.08.2013 obtained under para 4.7 of HBP, Vol.l..eml

errhianr.Fixation of ad-hoc input output norms in respect of Advance Authorization No. 2910022290 dt. 14.08.2013vvvrvvr' 
obtained under para 4.7 of HBP, Vol.l.

From: moradabad-dgft <moradabad-dgft@nic.in>
Date: Tue, 13 Oct 2015 16:31:49 +0530
To: nc6.dgft@nic.in

Sir,

Kindly refer to your letter regarding Authorization No.2910022290 dt.14.8.201.3 issued with 6% value addition.

lnthisregarditisinformedthatM/sAroZExport5,
accountabilitv in export. The details of the case is as under:-

lmport allowed : Rs.3916200/- USD 64200/-

Export allowed : Rs.4184500/- USD 68600/-

Value addition : 6,85%

The party has now submitted the application for redemption of Authorization. On examination the case E.O. status is as under:-
ClF utilized : USS 61311.33

FOB fulfilled : USS 114350.00

Value addition achieved: 86.52o/o

With kind regards′

TeiVir singh′ FTDO

ι/
:             `     .IU

:・  ́                               =ニュコ
`

.            :       11,え 1,′

ノが      こ二二iふ

―ケ9″

htps:〃 mal1 9ov iげ iWCiStattdayouyshell htmi?lang=ettUS&30100_16051217
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Date:

Fromi

Subject: RE: Ratification of the Norms of Advance Licence No. 1010058810
' dated 26.09.2014 issued under 4.7 of HBP (Vol.l).

To: nc2.dgft@nic.in
Cc: Biju.Augustine@fci.com

Letter(1).pdf (130kB)

Dear Mr.Pradyumna Sahu,

Foreign Trade Development Officer

SubieCt:    Ratification of the Norms of Advance Licence No.1010058810 dated 26.09.2014 issued under 4.7 of HBP

(VO:.:).

NIVith regard to subject matter′ we wish to inform you that we have already appl ed for amendmentin Advance Licence No

1010058810 dated 26 09.2014 and it has been communicated to Smt Asha Nangia,Director,Deity,New Delhl(COpy of the letter

attached)

We sha‖ furnish required information and depute our representative for discusslon once we receive the amended copy ofthe above

said advance licence from」 DGFT′ Cochin

Thanking you,

Yours falthfu‖ y,

For FC:OEN Connectors Ltd

R.Aiith Kumar

Manager- Commercial

From: nc2.dgft@nic.in [mailto: nc2.dgft@nic,in]

Sent: Monday, October 26,2075 6:33 PM

To: R, Ajith-Kumar
Subject: Ratification of the Norms of Advance Licence

(Vol.I).
No. 1010058810 dated 26.09.2014 issued under 4.7 of HBP

18

TIME 80UND
REMiNDttR

GOVERNMENtt OFINDIA

MiNISTRY OF COMMERC巨 &INDUSttRY

https://mail.gov.in/iwc_static/layouUshell.html?lang=sft95*,0 1.0.0 16051217
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(BI Section

Su●eCt: Application of M/s MPP Technologies Pvt Ltd.for ratiflcation Of n。 ..11
ofAA No.0710107605 dated 12.02.2015

Reference: DGrr ID Note No.01/81/50/03/AM16/DES― I1/223 Dated
2809.2015.

O/o DGFT may refer to firm's reply dated 12.09.2015 forwarded to this
office under above reference. The reply of the Iirm has been examined and it is
observed that detailed calculation for input quantity requirement has not been
furnished. It is further observed from worksheet enclosed with the reply that
there is a mismatch between size/dimension of the rectangular plate (raw
material) and its weight. The firm may therefore be advised to review tfis
inconsistency and furnish detailed calculation as per S1. No. 1 1 of SDL.

This issue with the approval of IA(KKT).

Sr. Development Officer
日 DO,DES II,DGH.
DHIUO No.3(81)/2015/TSW(B)/ dated 09 11 2015

ル

ぢ | 
´
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To,

The Director,
Dated:October 21,2015

Department Electronic & lnformation Technology,
Ministry of munication and lnformation Technology,
Electron
6,C.G.0.

New

Kind Attn.:Ms.Asha Nangia.

Ref:Your tetter dated 01.10.2015 issued from ile no.:17(16ソ 2015-IPHW.

Respected Madam,

This is with reference to your letter issued from above mentioned file no. in respect of ratification of
norms pertaining to Advance Authorization no. 1010059021 dated 13.02.2015 for export of
Connectors against DGFT application sent to you by Sh. Pradyumna Sahu, FTDO, DGFT, Udyog

Bhawan, New Delhi w.r.t.DGFT O.M. no. OL/8L/5010015/AM - 16IDES - ll/56 dated 10.08.2015.

ln your above letter you have directed us to depute Technical Person for discussing details in order
to ratify norms.

Madam, in this regard we wish to inform vou that we are not utilizing the said Advance
Authorization and surrendering the same with the office of JDGFT, Kochi.

We therefore request you to kindly close this case as we are surrendering the said Authorization
with the office of JDGFT, Kochiand intimate accordinglyto the office of DGFT, Udyog Bhawan, New
Delhi.

Thanking you,

Yours faithfully,

夕ι

′ク,′′́)r

/
Fド
世貰戻

d

R.勾 ith Kumar

Manager‐ Commercial

/° py t° :鋤 :1ク諄::サ測ll濯靴爵漁_錦lUdyOgBhawan,New Dd臓
―田e no」

2)OffiCe ofJDGFT′ Kochi― F‖e no.:10/24/040/00097/AM15

ii:li;i:。輸口…輸nL話謙籠:i!1:i:i二 :lil:||ll.
― 夕 1

FC10EN CONNECORS LTD  Regd Omce:29/2089 Tripunthura Roa
Fax:914842304279・ URL:www fcLcom Companylncorporation No U32104KL1981PLC003348

Factory:V/169′ XI/578・ Vettickal― Thiruvaniyoor Road・ Mulanthuruthy・ Ernakulam 682314・ Kerala口 lndia・
Tel;91-484-6611500・ Fax1 91-484-2711892
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Ministy of Heavy lndustries&Public EnterpHses

Department of Hcavy lndustry

TSWfB)Section

SutteCt : ApplicadOn Of M/s ABB Inida Ltd. fOr ratiflcatiOn of n。 ....OfAA No.
0710107778 dated lo.o3.2015

Referencc: DG「F ID Note No.01/81/50/33/AM16/DES‐ I1/101 Dated
19.08.2015.

Refcrence abovc,thc rcply submitted by the■ 1.1.vide their letter dated
07.08.2015 has becn examined and based on info...lation made available
therein thc proposalis recommended as under:

Export Product Net
¬t/unit
of EP

Import Item Quantity
recommended/unit of
EP.

Tracuon
Transfo....er

complcte  with
Cooling systcm
and accessoncs
Raung:
1216 KVA, 25
KV,  AC  50
Hz(+/)60/0

3000 2 & 3. Varnish

4.Copper Wire Rod

S.Mineral inhibited Oil

t,6-8, 70-12.
Components

9 & l3.Deleted

14 to 22. Wire &
Cables

I As applied by the
I frrm (Value is within
lo.zzv. of FoB.)
416 kg. with 0.5%
wastage.
4O0 ltr. With 5%
wastage.
Net to net basis as
per condition of
GN-4 for engineering
products.
As requested by the
firm.
Net to net basis i.e.
lm/m content in the
qxport product.

This issue with the approval of IA(KKT).

こ1・111:7./.・ノ∫(cajraj Singli)
Sr.Development offlcer

「
FDO,DES― II,DGFF
DHIUO No.3(99)/2015/TSW(B)/   dated o5 10 2015.

―

― 夕3-
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Office of the Development Commissioner
Micro Small & Medium Enterprises

MECHANICAL DIYISION

30(t6s)/ts_ME

Subject: AA no 03 10796351 dated 01 .06. l5 in respect of IWs Flash Forge pvt Ltd.

The following information is required from the unit:_

Difference between import and export product. Photographs of the input and output after
hydraulic pressing to be submitted
Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross *Lignt .iru. wasage) for each
imported and indigenous input in the export product rnuy 6" indicated. Net 

"weigtrt 
atongwith details of other imported input to b" ,r."d in the resultant product und so,[ht to be

imported/procured from sources other than the license, if any, may also be indic#d.
Size and specification including grade, composition, .ung", thickness etc of the items
proposed for import.
Detailed calculation as.to how the quantity of raw material proposed for import has been
arrived at, including the net weight of tomponents to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with 

"o.pi"tejustification and supported by documentary evidenceTdrawing

This issues with the approval of Director (ME)

イ タ
リ

(K.S.SOdhi)
AD(ME)

02.11.15

″'sQ⌒
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 17llll20l5 - Case No. 2/10/81 (M/s Apar Industries Limited) (Advance
Authorization No. 03107 9 6424 dated Q4.06.20 I 5)

Advance Authorisation may be ratified as under:

1. Net Weights of export products from Sl. No 1 to 13 may be specified as under:

sl.
No.
Net Export
weight (Kes.)

st.
No.

Net Export
weight (Kgs.)

sl.
No.

Net Export
weight (Kgs.)

1 72250 6 28800 715
2 13050 7 820 12 39700
０
フ 12100 8 9250 13 630
4 340 9 107200
5 700 10 37500

Quantity of import item at Sl. No. I viz. cc copper Rod(g mm dia)(E.c. Grade) may be
allowed as applied for i.e. 1545.3 Kgs. for export products at Sl. No. 4, 5 & 13, taiing
clue from Engineering Table No. 5.

Quantity of import item at Sl. No. 2 viz. Primary Unalloyed Aluminium may be allowed
on net to net basis in export products at Sl. No. I to 3 & 6 to 12, as claimed by the firm.
Quantities of import item at Sl. No. 3 viz. XLPE Compound may be allowed on net to
net basis in export products at Sl. No. I to 3 & 6 to 9, as claimed by the firm
Quantities of import item at Sl. No. 4 viz. PVC Resin may be allowed on net to net basis
in export products at Sl. No. I , 4, 5, l0 & I l, as claimed by the firm.
Quantities of import item at Sl. No. 5 viz. Plasticiser (DOP) may be allowed on net to
net basis in export products at Sl. No. r , 4, 5, l0 & I I , as claim.d uy the firm.
Import item at Sl. No. 6 viz. Galvanised Steel Wire may be allowed on net to net basis in
export products at Sl. No. I & ll, as claimed by the firm.

Norms committee may take a view

2.

3.

4.

5.

6.

7.

, -l----/-- /)<rrtrt'
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No. 12n22t20t5-TSW34 dated t7/tt/2015
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Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(B) Section

SuttCCt: ApplicatiOn Of M/s TOShiba Transmission&DistHbution Systems

(India)Pvt Ltd for ratirlcation of n01111 0f AA No. 0910062140
datcd 05.06.2015

Reference:DG「F UO No.01/81/50/252/AM16/DES― I1/213 Dated 28.09.2015.

Reference above application, norms for subject authorization may be
ratified as under:

1. Norms for export product no. 1- 6 may be ratified as per existing SION
c-325.

2. For export product no. 7, taking cue form SION C-324, quantity of
import item no. 1 (Amorphous Electrical Steel Coil) may be
recommended @ 3a7 kg. per unit of export product. Rest of the infuts
may be allowed as per existing SION C- 324.

This issue with the approval ofIA(KKT).

Sr
mDO,DES―II,DGr
DHIUO No.3(191)/2015/TSW(B)/   dated o9.112015
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(Gttrtt Singh)
Development omcer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 17llll20l5 - Case No. 23116/81 (M/s Dynamic Cables Pvt. Limited)
(Advance Authorization No. 1310047885 dated 08.06.20f 5)

Firm may be asked to submit the following information:

Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.
Net weight per KM of Cable.
Material balancing viz. net content of each imported and indigenous input per KM of
export product.

4. Wastage claimed on each import item, if any.

Norms committee may take a view

２

３

Norms Committee II
DIPP No.l2ll22l20l5-Tswl37 dated t7 fiU2015

(S.K.Jain)
Development Officer
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F No 46011/113/2015-PC― ‖
Government oflndia

Ministry of Chemica s&Fertilizers

Department of Chemicals&Petrochem cals

Ema‖ ID:ha面 shkhanna@sahnev.com

SubieCt:Advance Authorization ApplicaJOn from Mノs.:sovoita(lndia)PVt Ltd.,Mumbai
for the import Of raw materlal against the expOrt and import product(Advance
Authorisation No.0310796934 dated 29 06 2015)

Sir.
I am directed to refer to your Advance Authorization Applications received from O/oDGFT on the subject cited above. You jre being advised to submit the foltowlng information :

1. Technical specifications, %composition (by weight) arong with specific end
use/appllcation and the copy of export and'imports producis 

"no "oir".fonoinginputs consumed.
2. Details and quantity of other indigenous Inputs to be used in the manufacture ofthe export products.
3. Detailed manufacturing process arong with justification for wastages at each staoe

and also on each of the raw material needs to be furnished.4. complete materiar balance indicating input and output material at each stage of

^ 
manufacturing prog.e,1yluty certified by Chartered Engineer (CE).. .Yflf:l!:. scra/Udtf6fated in the manufacturins pr6cess ii beins reused, if not,
Ine techntcat reas'ons for the same may be furnished duly certified by CE.6 Details of production of export proiuct under reference and correspondino

_ consumption of inputs in the last three financial year duly certified OV Cn. - -
7. Small sample of export producl ddJqt@r,fuitLl if fealiote.8. Any other relevant information.

Mrs.lsov。 lta(:ndia)PVt.Ltd..
27 Kiro:Vidyavihar,West,
Mumbai_400086.
Teie Fax:02225106092.

Room No 223,A VV ng,
Shast‖ Bhawan,New Delhi-1lo ool
Dated the October   ,2015

」oint industrial Adviser

丁el:011-23071442
Teiefax:011_23071187
EmaiI:omsharmaonた in

魏 :ShH Pradyumna Sahu,FTDO,DGFT,DES‐ 2,UdyOg Bhawan,New Ddhiに眈helru o MJ/84/0502∞ハMノ
ン
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l7llll20l5 - Case No. 20113/81 (M/s Suraj Limited) (Advance
Authorization No. 0810135589 dated 01.07.20f 5)

Firm may be asked to submit the following information:

1. Specific OD and WT of import item and export product.
2. Manufacturing process with reduction in diameter and wall thickness at each

stage of pilgering/drawing and wastage claimed at each stage with complete
justification.

Norms committee may take a view

Norms Committee II
DIPP No.12/122/2015-TSW/41 dated  17/11/2015

/ニ ー 硫 ′Lr
(S.K.Jain)

Development Officer

― 銅 ″
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Government ofindia
Ministry Of Steel

Technical VVing

SubieCt: Ratification of norms in terms of Para 4.7 of HBP(Vo:)Advance
Authorization No0310797010ndated 01.07.2015‐ M′S Bao Steellndia Company

Private Limited,Mumbai.

DGFT may refer to their UO No 01/81ノ 50/257/AM-16/DES-2ノ48 dated

28 09 2015 whereby an application of MIS Bao Steei :ndia Company Private
Limited,Mumbaihas been fopⅣ arded to Ministry of SteelfOr our comments/views

ln the above connection,Ministry of Steel recommends to a‖ ow l%Wastage

forimport of 1824 MT P面 me Quality Hot Dip Galvanized Steel Sheets in Cons Of

thicknesS 0 7 to 1 6 MM,width more than 1210 MM,Grade SGCD2 against export
of 1806 MT HOt Dip Galvanized Steel Sheets,ThiCkness 0 7 to 1 6 MM Of Width80-
1209 MM Grade SGCD2

6臨 0
Deputy industnal Adviser
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l7llll20l5 - Case No. 26113/81 (M/s Sterlite Technologies Limited)
(Advance Authorization No. 0310797070 dated 06.07.2015)

Advance Authorisation may be ratified as under:

l. Net weights of 550.77 }lT,923.753 MT, 172.95 li{T,927.276 MT & 1966.56 MT
may be specified with the quantities of export items at Sl. No. 1 to 5 respectively.

2. Quantity of import item at Sl. No. I may be allowed as under:
(i) As 1.02 Kgs./Kg. content in the export items at Sl. No. l to 4, taking clue

from SION C-1394.
(ii) As 1.04 Kgs./Kg. content in the export item at Sl. No. 5, taking clue from

SION C-7.
3. Quantity of import item at Sl. No. 2 may be allowed as I .10 Kgs./Kg. content in the

export items at Sl. No. l to 4, taking clue from SION C-1394.
4. Quantity of import item at Sl. No. 3 may be allowed as 1.075 Kgs./Kg. content in

the export items at Sl. No. I to 4, taking clue from SION C-1394.
5. Quantity of import item at Sl. No.4 may be allowed as 1.02 Kgs./Kg. content in

the export item at Sl. No. 5, taking clue from SION C-7.
6. Quantity of import item at Sl. No. 5 may be allowed as 19.8 MT as 4 % weight of

steel in export item at Sl. No. 5 , taking clue from SION C-7.
7. Quantity of import item at Sl. No.6 may be allowed as 1.02 Kgs./Kg. content in

the export item at Sl. No. 5.

Norms committee may take a view

r'-_*fi,,
(S.K.Jain)

Development Officer

Norms CoIIImittee II

DIPP No.12/122/2015-TSW/43 dated 17/11/2015
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Of!:: of the Development Commissioner

Micro Small& Medium Enterprises
MECHANICAL DIVISIdN

Subject: AA no 0210205966 dated 09.07.15 in respect of M/s MetarTreatment Co. pvt Ltd.

The following infcrmation is required from the unit:_

o Detailed technical note on manufacturing process including the relevant flow sheet. 
or""f,'j,1;Ifr,.", 

drawing with dimension or"rp;;;;;rct, catalogue, if any may atso
. Weight of each export product.

' weight of each of the imported and indigenoullRut, separatery for each product, for thepurpose of materiar barancing. Net rvlight (ci;;;:il, minus wastage) for eachimported and indigenous input"in the export product rnuy 6" indicated. Net weight alongwith details of other importea inprt to u. ,r"a i" til-;;:j;nt product and sought to beimported/procured from sourcer ott..in* the license, if any, may also be indicated.o Size and specification including grade, composition, range, thickness etc of the itemsproposed for import.
o Detailed calculation as.to how the quantify of raw material proposed for import has beenarrived at' includ,ing the net *"igiit of components to be manufactured out of theseimported materials, wastages .r"i'm"a at each stage of manufacturing with completejustification and supported 6y docum"rtury evidence/drawing

This rssues with the approval of Director (ME) for taking view by NC.

(КI:`〔:ilil、

AD(ME)

30(166)/15‐ME

Engincering&

押

― ι 2-
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Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated l7llll20l5 - Case No.22tl6t81 (M/s L & T Hydocarbon Engineering
Limited ) (Advance Authorization No.3410041368 dated 10.07.2015)

Firm may be asked to submit the following information:

1. Size i.e. oD, wr, coating & cwc thicknesses etc. and length of
pipelines.

2. Information in respect of Sl. No. 4, 5 & 11 of Standard Deficiency
Format.

3. Detailed calculations/basis for the quantities of import items at Sl. No. 4
to 9, supported by coating/lining thicknesses and coating/lining areas in
the export product and wastages claimed at each stage of manufacture.

4. Specific use of import item at Sl. No. 2, 10 & l l and detailed
calculations/basis for their quantities.

5. Size of one roll for import items at Sl. No. 8 & 10.

Norms committee may take a view

Norms Committee II
E)IPP No.12/122/2015-TSW/45 dated 17/11/2015

カィ

´
´
ル :,1,r

(S.K.Jain)
Development Officer
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Ministry of Hcavy lndustHes&Public Enterp五 ses
Deparunent Of Hcavy lndustry

TSWfBI Secdon

SubieCt:ApplicatiOn of M/s Alstom lndia Ltd.for ratiication of norm of AA No

0310797468 dated 21.07.2015

Reference:DG「r UO No.01/81/50/261/AM16/DES― I1/231 Dated 28.09.2015.

Refercnce above the flrm may be advised to furnish folloMang infol.1.ation:

l Copy of advance autho罰レadon.
2. Working out calculation for input requirement and justifrcation for wastage
claimcd as per Sl No l1 0fSDL

3. End use of import item no. 3 to 7 in the manufacture of Stator

Sr Development Offlcer

日 DO.DES―II.DG「r
DHIUO No 3(190)/2015/TSW(B)/   dated o9 11 2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 17ll1l20l5- Case No. 12116/81 (M/s Apar Industries Limited) (Advance
Authorization No. 3410041390 dated 21.07.2015)

Advance authorization may be ratified as under:

1. Words "Size: 41.18/3.851 mm + Al. Alloy 19/3.851 mm" may be added with the
description of export item.

2. Total Net weight of export item may be specified as 7978.194 MT
3. Taking clue from SION C-1394, quantities of import items may be allowed as under:

(i) Import item No.l viz. Aluminium Ingots as 3980.296 MT as 1.02 Kgs. /Kg.
content in the export product.

(ii) Import item No.2 viz. Aluminium Ingots as 4138.542 MT as 1.02 Kgs. /Kg.
content in the export product.

(iii) Import item No. 3 viz. Magnesium as applied for i.e. 21.2 MT as

1 .10 Kgs. /Kg. content in the export product.

(i") Import item No.4 vtz. Silicon as applied for i.e. 20.72 MT as

1.075 Kgs. /Kg. content in the export product.

Norms committee may take a view

/多
―

か ,,,1(′ _

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
E)IPP No.12/122/2015-TSW/48     dated 17/11/2015

― ιリー
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Government of lndia
Ministry of Steel
Technical Wing

Subject: Ratification of norm in terms ol Para 4.7 of HBP (Vol-l) for Advance No
No 0510395078 dated 24.O7.2O15 - M/s Jaybee Lamination Pvt Limited, New
Delhi.

DGFT may refer to their UO No 01i81l50/249lAM-16iDES-ll/43 dated
28.09.2015 for ratification of above mentioned Advance Authorization of M/s Jaybee
Lamination Pvt Limited, New Delhi.

ln view of the above, Ministry of Steel recommends the import of Cold Rolled
Grain Oriented (CRGO) Silicon Electrical Steel (prime) coils of relevant grade with
wastage of 1 .015 Kg/kg against export of CRGO Silicon Electrical Steel in slitted
form subject to the condition that width of imported coils is more than the respective
width of export products.

6靡
Deputy lndustrial Adviser

Shri P,Sahu,FTDO,NC― ll,DGFT,UdyOg Bhawan,New Delhi

Ministry of Steel U O No 2(4)/2015-TVV dated 14 10 2015
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

subject : Application of M/s crompton Greaves Ltd. for ratification of norm of
AA No. OStOZgZ63t dated24.OZ.2OtS

Reference: DGFT uo No' o l / 8 r / so r 262 r AM L6 / D*s-fl / 228 Dated 28.o9.2o l 5.

Reference above application the lirm may be requested to furnishfollowing information.

l. Information/technicar details as per appendix a@) of handbook ofAayat- Niryat forms.
2. Copy of advance authorization.
3

4.

Brief description and end use of import item no. 18 & 23 in themanufacture of export product.

ィ(1'1

Numbered Engg. Drawing containing weight of raw material ana en /ithrating. I
This issue with the approval of IA(KKT). /,, . U

U -ifi-ts-
(Gattj Singh)

Sr.Dcvelopment Offlcer

日 DO,DES―II,DG「F
DHIUo No.3(192)/2015/TSW(B)/

２。‐５．　　　　　　才‥

■
　
　
　
　
　
　
　
　
Ｏ
ι

~6■ ―



考

′ク・′ノ・ど

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l7llll20l5- Case No. 11/13/81 (M/s Manaksia Aluminium Company
Limited) (Advance Authorization No. 0210206015 dated 27.07.201s)

Firm may be asked to submit the following information:

l. Reason for higher thickness of Prepainted Aluminium sheets/Coils in export products
(0.58 mm & 0.63 mm) as compared to 0.56 mm & 0.61 mm of import items.

2. Process of manufacture and wastages claimed at each stage of manufacture.
3. Information in respect of Sl. No. 5 of Standard Deficiency Format, export

product wise.

Norms committee may take a view.

Norms Committee II
E)IPP No.12/122/2015-TSW/53 dated 17/11/2015

ノ 多
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(S.K.Jain)
Development Officer
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Office of the Development Commissioner
Micro Small & Medium Enterprises

MECHANICAL DIVISION

30(l67yl5_ME

Subject: AA no 0510395085 dated27.07.l5 in respect of M/s Friction Metal Fibres.

The following infonnation is required from the unit:_

Detailed technical drawing with dimension of each export product, catalogue, if any may
also be furnished.
Weight of each export product.
Weight of each of the 

.imported and indigenous input, separately for each product, for thepurpose of material balancing. Net weight (Gross *.igt t ,ninm wasiage) for each
imported and indigenous input in the export product ,uy 6. indicated. Net 

"weigtrt 
atongwith details of other imporled input to be used in the reiultant product and soright to beimported/procured from sources other than the license, if any, may also be indicated.

Size and specification including grade, composition, .ungl, thickness etc of the items
proposed for import.
Detailed calculation as.to how the quantity of raw material proposed for import has beenarrived at, including the net weight of tomponents to be manufactured out of theseimported materials, wastages claimed at each stage of manufacturing with 

"o.fl"t"justification and supported by documentary evidenceTdrawing.
Quantity of copper and phosphor bronze intended foi import (individually) and
corresponding export quantity.

This issues with the approval of Director (ME) 
,? r

6%z"<')tr

(K.S. Sodhi)
AD (ME)

瀞

o/o The DC (MSME) ID note no30(167)/15-ME dated 02.1r.15
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Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated l7llll20l5 - Case No.21113/81 (M/s Supra Quality Exports (India)
Pvt. Ltd.) (Advance Authorization No. 0310797680 dated 27.07.20rs)

As in their other Advance Authorizations, in this case also firm may be asked to
submit the following information:

1. Detailed calculations for the quantities of import items at Sl. No. I & 3
(Nikrothal Wire N80) supported by length and diameter of wire in export
products because of the following reasons:.

(i) As per details given in the application, each 2000 Watt of Heating
Element( export item at Sl.No.1) contains 4530 mm of Nikrothal
Wire N80 (0.8 mm dia) which shall weigh about 18.93 gms. as
against 52 gms. indicated by the firm.

(ii) Similarly, each 2750 Watt of Heating Element (export item at
Sl.No.2) contains 5730 mm of Nikrothal Wire N80 (0.95 mm dia)
which shall weigh about 33.76 gms. as against 95 gms. indicated
by the firm.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No。 12/122/2015-TSW/55 datcd 17/11/2015

´ 一ケ冨′庁
(S.K.Jain)

Development Officer
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Government of lndia
Ministry of Steel
Technical Wing

subject: Ratification of norms in terms of Para 4.7 of HBP (Vol) Advance

arliliiation No: AA No OiiOZSZeAZ dated27.07.20150f M/s. Bhandari Foils &

Tubes Limited, Mumbai.

DGFT may refer to their UO No 01/81/50/265/AM-16/DES-2/45 dated

28.09.2015 whereby an apptL"tion of M/s' Bhandari Foils & Tubes Limited'
-fvfrtOii 

nas Ueen t6rwaroeO to Ministry of Steel for our comments/views'

ln the above connection, the following clarification may be sought from the

applicant:

(i) What is the exact description of the export product?

iii) Reasons for the same quantity and description of the export product in two

０

０

０

０

separate Sl Nos.
i-nLf."i. fO.i MM to 4.75 MM) wise width of cotd rotled stainless steel

wide coils/sirips of Grade 410S to be imported - . .

;;i;G.; (o: MM to 4 75 MM) wise width of cold rolled stainless steel

strips/coils of Grade 41S to be exported'
piJ.""i to. rolling of Cold Rolled Stainless Steel plates from cold rolled

rir-inf"t. tt""i *ide coils/strips of thickness O 1 MM to 4 75 MM'

R;;;;;; ttiinoicating circlls in the export product while ,pl9::::-,:l"tt
nas rnOicateO that the export product would be stainless steel coils/strips'

6~
Deputy lndustrial Adviser

が
shn P sahu,FTDO,DGFT, New Delhi

Ministry of SteelU O No 2(20ソ 2015-TD dated 12 10 2015

レ
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1711112015 - Case No. 19/16/81 (M/s Cords Cable Industries Limited)
(Advance Authorization No. 0510395223 dated 06.08.2015)

Firm may be asked to submit the following information:

1. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

Specific use of import item at Sl. No. 2 in the export items and basis for its quantity.
Net weight per KM of each Cable
Material balancing viz. net content of each imported and indigenous input, export
product wise, per KM of export product.

5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

(S.K.Jain)
Development Officer

２

３

４

Norms Collllmittee II

DIPP No.12/122/2015-TSヽ //59 dated 17/11/2015
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〃″



6∫

"

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l7llll20l5 - Case No. 33/16/81 (M/s Sterlite Technologies Limited)
(Advance Authorization No. 0310798121 dated f3.08.2015)

Advance Authorisation may be ratified as under

1. Quantity of import item at Sl. No. I may be allowed as 1.02 Kgs./Kg. content in
the export items, taking clue from SION C-1394.

2. Quantity of import item at Sl. No. 2 may be allowed as 1.10 Kgs./Kg. content in the
export items, taking clue from SION C-1394.

3. Quantity of import item at Sl. No. 3 may be allowed as 1.075 Kgs./Kg. content in
the export items, taking clue from SION C-1394.

4. Quantity of import item at Sl. No. 4 may be allowed upto 2 % of FOB value of
export item at Sl. No. 1.

Norms committee may take a view

Norms Committee Ⅱ
E)IPP No.12/122/2015-TSW/65 datcd      17/11/2015

/多一毒篇 ,「
(S.Ko Jain)

Development Offlcer

_ιk,
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 17llll20l5 - Case No. 11/10/81 (M/s Graphite & Carbon Industries
(India) Private Limited) (Advance Authorization No.0310798312 dated 20.08.2015)

Firm may be asked to submit the following information:

1. Information in respect of Sl. No. 3, 4,5 & 11 of Standard Deficiency
Format, for 4-5 different sizes ( small size , intermediate sizes & large
size) of export items.

2. Any other input than graphite rod contained in the export items, if any

with net weights thereof in different sizes.

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 12112212015-TSW/69 dated 17llll20l5

― 叶Ч″
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 17llll20l5 - Case No. 15/16/81 (M/s Casablanca Industries Private
Limited) (Advance Authorization No. 0510395376 dated 20.08.2015)

Advance Authorization may be ratified as under on repeat basis:

l. Quantity of import item at Sl. No. I may be allowed as205 MT as 1.05 Kgs./Kg.
content in the export product.

2. Quantities of import items from Sl. Nos. 2 to 5 may be allowed within 5 oh of
FOB value of exports taking clue from $ION C-2052.

Norms committee may take a view

Norms Collllmittee II

DIPP No.12/122/2015-TSW/70 dated 17/11/2015

/´ 稔希 l_
(S.K.Jain)

Development Officer
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Departlnent of lndustrial Policyど L Promotion

(TSW)

NC ⅣIeeting dated 17/11/2015-Case No.24/16/81(M/s Dynamic Cables Pvt.Limited)
(Advance Authorization No.1310047959 dated 27.08.2015)

Fi.11l rnay be asked to subnlit thc following information:

1. Voltagc rating ofcables.

2. Detailcd calculations fbr the requircment of cach raw rnatcrial,export product wise

supported by the Cross sectional diagram ofthc cable/Buyers data shcct.

3. Net weight per KNI of each cable.

4. ⅣIaterial balancing viz.net cOntent of cach importcd and indigcnous input per KM of

export product.

5, Wastage claillned on each importitems,ifany.

Norms comlnittce may takc a view

/多オ汚¬可ι
(S.Ko Jain)

Development Offlcer

Norms Committee Ⅱ
E)IPP No.12/122/2015-TSW/75 dated 17/11/2015

ルレ
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l7ll1l20l5 - Case No. 25116/81 (M/s Dynamic Cables Pvt. Limited)
(Advance Authorization No. 1310047958 dated 27.08.2015\

Advance authorization may be ratified as under:

I' Voltage rating of "0.6 KV/l.0 KV" may be specified with the description of export item.
2. Net weight of export item may be specified as 99352 Kgs.
3. Quantity of import item at Sl. No I viz. Alumimium Ingots may be allowed as applied

for i.e. 40562.98 Kgs. on net to net basis as claimed by the firm.
4. Quantity of import item at Sl. No. 2 viz. PVC Compound may be allowed as

26758.56 Kgs. on net to net basis as claimed by the firm.
5. Quantity of import item at Sl. No. 3 viz. Steel Wire may be allowed as applied for i.e.

32010.24 Kgs. on net to net basis as claimed by the firm.

Norms committee may take a view

/4~77 11Ч tr

(S.Ko Jain)
Development Ofrlcer

Norms Committee II
DIPP No.12/122/2015- 「́ SW/76  dated  17/11/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l7llll2015 - Case No. 27116181 (lWs Polycab Wires Pvt. Limited)
(Advance Authorization No. 03 I 0798508 dated 27 .08.2015)

Firm may be asked to submit the following information:

1. Voltage rating of cables at Sl. No. 9 & 10.
2. Size of conductors in cables alongwith quantities of cables in Kms, conductor size

wise.
3. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.
4. Net weight per KM of each Cable
5. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
6. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

ワヮ

"

一 怖 ,,′_

(S.K.Jain)
Development Ofrlcer

Norms Committee Ⅱ
DIPP No.12/122/2015-TSW/77 dated   17/11/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l7llll20l5 - Case No. 28/16/81 (lWs Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310798524 dated 27.05.2015)

Firm may be asked to submit the following information:

l. Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

′ワ・ノ′・′ζ

~ 
′ル ,F,「

(S.K.Jain)
Development(〕 fflcer

Norms Colllmittee II

DIPP No.12/122/2015‐ TSW/78 datcd 17/11/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l7llll20l5 - Case No. 43116/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 03107985f 4 dated 27.08.2015)

Firm may be asked to submit the following information:

1. Voltage rating of cables at Sl. No. 2 & 5.
2. Size of conductors in cables alongwith quantities of cables in Kms, conductor size

wise.
3. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.
4. Net weight per KM of each Cable
5. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
6. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

‐ ― ´~′
}'"「′″

(So Ko Jain)

Development Offlcer
Norms Colmmittee II
DIPP No.12/122/2015-TSW/80 dated 17/11/2015
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated l7llll20l5 - Case No. 37116/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310798556 dated 28.08.2015)

Firm may be asked to submit the following information:

l. Voltage rating of cables at Sl. No. 7 & l0 .

2. Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

3. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

4. Net weight per KM of each Cable
5. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
6. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view
, .r

-a 

--(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/122/2015-TSW/81 dated 17/11/2015
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated l7llll20l5 - Case No. 40/16/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310798558 dated 28.03.2015)

Firm may be asked to submit the following information:

1. Voltage rating of cables at Sl. No. l, 2 & 5.
2. Size of conductors in cables alongwith quantities of cables in Kms, conductor size

. wise.
3. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.
4. Net weight per KM of each Cable
5. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
6. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/122/2015-TSW/82 dated   17/11/2015

ルプ

多 ―うず■,_
(S.K.Jain)

Development Offlcer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1711112015 - Case No. 41116/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310798549 dated 28.08.2015)

Firm may be asked to submit the following information:

I . Voltage rating of cables at Sl. No. 3,7 , 8 & ll.
2. Size of conductors in cables alongwith quantities of cables in Kms, conductor size

wise.
3. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.
4. Net weight per KM of each Cable
5. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
6. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

./ - ffi,,
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No. 12112212015-TSW/83 dated 17 llll20l5
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l7llll20l5 - Case No. 42t16t81 (lWs Polycab Wires pvt. Limited)
(Advance Authorization No. 0310798553 dated 28.08.2015)

Firm may be asked to submit the following information:

1. Voltage rating of cables at Sl. No. 1,2 & 4 .

2. Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

3. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

4. Net weight per KM of each Cable
5. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
6. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

4蔦 瀞
「

Development Officer
Norms Committee Ⅱ
DIPP No.12/122/2015-TSW/84 dated 17/11/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l7tllt20l5 - Case No. 44116/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310798559 dated 28.03.2015)

Firm may be asked to submit the following information:

1 . Voltage rating of cables at Sl. No. 6 to 10 & 14 .

2. Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

3. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

4. Net weight per KM of each Cable
5. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
6. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

″
″
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z2- 1fi"1t-
(S.K.Jain)

Development Officer
Norms Committee Ⅱ
DIPP No.12/122/2015¨ TSW/85 dated 17/11/2015
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Departlllent of lndustrial Policyど L PromotiOn

(TSW)

NC ⅣIeeting dated 17/11/2015‐ Case No。 45/16/81 (M/s Nirlep Appliances Limited)
(Advance AuthorizatiOn No。 0310798561 dated 28.08.2015)

Fillll rnay be asked to submit the following details:

1. Number oflayers ofinterior PTFE Non stick coating and thicknesses thereof

2. Dctailed calculations for the quantities of import items with wastages clailned at

diffcrcnt stagcs ofrnanufacture.

3.QuantitiCs of import item at Sl.No.1(Aluminillm Circles)in Nos.also in addition to

its、veight

4. Infollllation in respcct of itcm at S.No.4& 5 of Standard Dcflciency Follllat,eXport

product wise.

Noms comlnittce may takc a vie、 v.

気 Kゝ き
ヽ
"「

Development Offlcer
Norms Committee Ⅱ
DIPP No.12/122/2015-TSW/86 dated 17/11/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l7llll20l5 - Case No. 26116/81 (M/s Jindal SAW Limited
(Advance Authorization No. 0510395490 dated 31.08.2015)

Firm may be asked to submit the following information:

1. Information in respect of Sl. No. 4, 5 & 1 1 of Standard Deficiency Format,
Export product wise.

2. Total coating/li4ning areas in export items supported by length and
diameters of export items.
Thickness of 3LPP coating and CWC coating in export item.

Detailed calculations/basis for the quantities of import items at Sl. No. 2,
to 9, supported by coating/lining thicknesses and coating/lining areas in
the export products and wastages claimed at each stage of manufacture.
Detailed calculations/basis for its quantities of import items at Sl. No. l0
to 15.

Norms committee may take a view

３

４

5.

NorIIIs Comlllittee II

E)IPP No.12/122/2015-TSW/87 dated 17/11/2015
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(S.K.Jain)
Development Ofrlcer
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Department of Industrial Policy & promotion
(rsw)

NC Meeting dated l7llll20l5 - Case No. 35/16/81 (llVs Polycab Wires pvt. Limited)
(Advance Authorization No. 0310798612 dated 01.09.2015)

Firm may be asked to submit the following information:

I . Voltage rating of cables at Sl. No. 1,2 & 4 to 7 .

2. Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

3. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

4. Net weight per KM of each Cable
5. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
6. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

Norms Committee Ⅱ
E)IPP No.12/122/2015-TSW/88 dated   17/11/2015
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(S.Ko Jain)

Development Ofrlcer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l7llll20l5 - Case No. 14l16/81(M/s KEI Industries Limited) (Advance
Authorization No. 0510395589 dated 11.09.2015)

Firm may be asked to submit the following information:

1. Net weight of each Cable
2. Material balancing viz. net content of each imported and indigenous input, for

each cable.
3. Tabular statement giving total requirement of each raw material, export product

wrse.
4. Wastage claimed on each import item.

Norms committee may take a view
～

‐
^~lい
,1「 ″

(S.K.Jain)
Development Officer

Norms ComIIlittee II

DIPP No.12/122/2015-TSW/95 dated 17/11/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l7llll20l5 - Case No. 36/16/81 (ltUs R. R. Kabel Limited) (Advance
Authorization No. 0310798899 dated f 5.09.2015)

Firm may be asked to submit the following information:

l. Voltage rating of cables.
2. Size of conductors in cables alongwith quantities of cables in Kms., conductor size

wise.
3. Details of import item at Sl. No. 3 and its specific use in export item
4. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.
5. Net weight per KM of each Cable
6. Material balancing vrz. net content of each imported and indigenous input, export

product wise, per KM of export product.
7. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

// 7笏
,HL_

(S.K.Jain)
Development Officer

Norms Committee II
E)IPP No.12/122/2015¨ TSW/97 dated   17/11/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 17llll20l5 - Case No. 38/16/81 (l\{/s R. R. Kabel Limited) (Advance
Authorization No. 0310798900 dated 15.09.2015)

Firm may be asked to submit the following information:

l. Voltage rating of cables.
2. Size of conductors in cables alongwith quantities of cables in Kms., conductor size

wise.
3. Details of import item at Sl. No. 3 and its specific use in export item
4. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.
5. Net weight per KM of each Cable
6. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
7. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

み
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(S.K.Jain)
Development Officer

Norms Collllmittee II

DIPP No.12/122/2015-TSW/98 dated 17/11/2015
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Departlllent Of lndustrial POlicy`&PromOtiOn

(TSW)

NC M【eeting dated 17/11/2015-Case Noo A/R‐ 300(M/S Hunter Steel BalllⅥ fgo cOmpany)

askedl∫ tttil11‖:t(1:lJll:」1lI:liltitTnperused whichisnotcOmpleteandtheylnaybe

l.Detailed calculatiOnluStiflcatiOn fOr the wastages with wastages at cach stage of

manufacturing with cOmplcte justincation and supported by dOcumentary

evidcncc/samples etc.

Nolllls comlnittee may take a view

/ニ ノ ル hァけ″
(S.K.Jain)

Development Ofrlcer
Norms COmmittee II
DIPP No.12/122/2015-TSW/300-A/R dated 17/11/2015
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Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated l7llll20l5 -Case No. A/R-304 (M/s Raychem
(Annual Advance Authorization No. 03106229s8 dated 23.03.20rr)

Norms may be fixed as under:

1. Description and weight of export item may be specified as under:

RPG Pvt. Limited)

Description of export
product

Qty Weight
(per unit)
(ln Kgs)

Surge Arrester LVA l No. 231.5 Gms.

2. List of import items may be specified as per enclosed annexure.
3. Quantities of import items may be allowed as under:

(i) Import items at Sl. No. 1 to 6, 8 to 21 & 23 of the list may be allowed on net to
net basis with accountability clause.

(ii) Import item at Sl. No. 7 may be allowed as 1.20 Kgs./Kg. content in export item.
(iii) Import items at Sl. No. 22 &. 24 may be allowed upto 2 %o of FOB value of

exports.

Norms committee may take a view

ノ́儡̈ｅＶｅＤ
/ 7ふ 、日,′_
Ko Jain)

lt ofrlcer

Norms Committee Ⅱ
DIPP No.12/122/2015-TSW/304-A/R dated 17/11/2015
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Ir{aterial DescriPlion

'echnicaI Chdacteristic

UOINl Iturpose of
requirement

qty. required for

nuruf. of onc

unit of product

(.ross

Weight

Gms)

Not

Wethl

ems)

Sta8C l1'astage

c laime'd
(''l"age) on

Net content

lustificatior

isported items

,5334090 ZNO Blocks
rZ 4104/4204/4103′ 28Ⅳ 440V′ Db
12+-06mm

oヽs 3omponent 1 0% Netto Net

2 ,3100090 {luminum Name Plaie
999%pure dural alluminlum 0 80mm

thにk sheet
Nos lomponent 1 2 0 0% Netto Nct

3 76161000
Bottom Spacer( Brass

Plate)

Cu Zl■30′ F3L Dia 40 5+005X3+_005 Nos Somponent 3 3 0 Net to Net

4 7616111110 Iop Spacer( Brms Plate)
Cu Zn30′ F3島 Dia 41 35■ _005X
125+ 0_05 mrn

Nos Component 1 3 3 0 Netto Net

ア3182990 3rand Disk(Wcher)
Meta dlsc′ Diameter:40+」 1

Heittht 2 8
Nos Component 1 7000 7000 0 Nel to Net

6 73181900
Crand Stud/Coated
Brass Stud

Cu Zn39 Pb′ F37B■ ght nicke1 5-10u:BS

1706′ Dia 2 7‐ 30mm′ hngtl1 22 5 30 0 Nos Component 1 3 3 0 Net to Net

7 39029000 GURONIC
:asting Resin (Excellent mechanical

Jamping upto 1000G)
Cms lonsumables 161

\!astdge due to pot
fe of thc temperaturt'

sensitive product

8 39269099
Plastic lr4oulded parts

(Housing)

PolyPropelen PiaStlC Part Diameter:

67 8ntm

Height:56 3mln

Nos :omponent 1 20000 20000 0°
/t Netto Net

9 39269099
Plastic Moulded Parts

(LID)

Material:Fiber」 Jるo/30/1R

Diameter527+_0 0511nm′ Height:80mm
Nos Component 1 8 1111Cl 8000 0°/0 Net to Net

10183330 iilicon seal
S」 lcon 6Q 60+/-5Sh A,Dia 14■Ю3mm′

Thlckness:2+‐ 03
Nos lomponent 1 1_000 1000 0 0°/1 Netto Nel

11 10183330 A,lluminium 501 T& kngth: 20 mm No5 :omponent 1 0 00o Netto Net

1 73182990 Con-Spring
EN 10270‐鉾1 4310 Stainiess Steel Wire

Dia 1 0+_01mm′ Leng血:37+_2mm
Nos 3omponent 1 3 3 0 Netto Net

13 40169380 RublDerま al

Electrical Crade SilicoL Volume:2 52cc′

赳l Edges 0 1-0 2 Radius′ Diameter:

30+_1.Thicknes,2+_03′ Imer Dla:

12+ 1

Nos Component 1 1 1 0 Netto Net

35369090/8

5359090

Grand Wire(Cable Log

Copper / Cable Log

Aluminium)

83 mm Flexilple stranded coPper l● 7ire

widl tutned strands Galvan■ zed copper

crimped terlninals,3 25 DIN 4● 234 and B

25-6 DIN 462M

Nos Component 1 0 Netto Net

15 73181900 Hex Bolt (stud)
娘 stamdess steel′ Nomulal S睦 :M6′

Length:25′
Nos :omponent 1

Netto Net

16 73181900 Hex Nut(Nut)
A2 stainless steel, Thickness:1.8, Square

l€nqth: 5.5
Nos Component 2 17 Netto Net

76161000 Spring I{asher

″ Stau■ less Steel′ Standard:BS 4464′

DIN 127B′ NommalS睦 :M6′ Inside Max
Dia:65′ Outside Max Dh:118m′

Thicknes,16■ _01′ WidⅢ:235‐ 265

Nos Component 2 4 4 0 0% NettO Net

73181900 WinS Nut (Nut)
Material A2 Stainless Steel,■ Pc M6
■ength:315 mm X Heighヒ16 mm

Nos :omponent 1 8 0 0% NettO Net

ア4092900 :lamp Plate
Sta■ lless Steel′ 1 4301 Equiv 5CRNi1810

DN 17441′ Si´:20X21′ Helght 7 5′
Nos :omponent 1 4

2

4

2

0

0

0% NettO Net

Net to L\et
ア4092900 Nut Plate

stamless steel越 14301′ DIN 17“ 1

Slze:19.8X1975′ Thickness:15+_01′

Height:34+_005    __
Nos Component 1

ア3181900 {cron Nut (Nut)
Staいたss Steel A2

Square S陵 :55X6′ Heigh● 6′ Ъ pe:M3
Nos Component 1 4 4 Net to Net

〕9269099 Cable Tie plastic Plastic, tie band used for tieing purpose Nos Ionsumables 1 ２５
　
一
あ

０・０．　一朧

1% Net to Nqt

2499 1% Net to Net

Due to El'aPoration
35444910 :atrle Cut Length 5 SQmm Copper Strand Cable Nos Component 1

3S140010
ioldering Cleaner
lCleanins Asent)

For Cleaning the soldered joint, Consumables 0006 000612

4-

ATUL VSHAH
CHARTERED ENGINEER
(M121995… 7)リハL9L

どつ々 ィ .

Total weight 231.49 Crams
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o /o DGFT may refer to firm's representation dated 05.04.20 14 forwarded
under above reference in respect of subject authorization. The firm has statedin their representation that there were two models of roroidal rransformer(export product) namely Model no. g995 and Model no. g579 and norm
committee has ratified norm for Model no. g995 only. It is observed that this
office has recommended ratification of norm for Modil no. g995 vide this office
UO of even no' dated 19.o4.2ol I and by over sight Model no. gs79 was left out.In view of the above and since we have recommended norm for similarproduct- Toroidal rransformer Model no. g579 covered in AA No. 321004llz6
dated 08.09.2009, the same norm may be applied in the instant 

"u". o...n[*basis. 
1l 

-
t\ .r

fl, 
. \-,,1

11 1i7x.5(cajrhj sineh) ' '

Ministry of Heavy Industries & public Enterprises
Department of Heary Industry

TSW(B) Section

SuttCCt : ApplicatiOn Of M/s Salzer ElectrOnics Ltd for modiicatiOn Of norm

ofAA No.3210044959 dated 03.082010

Rcfercnce: DGr ID Note No 01/81/50/400/AMl1/DES― I1/88 Dated
14.08.2015

Sr. Development Officer
rDO,DES― II,DG両
DHI UO No.3(76)/2008/TSW(B)/

・
ιル″

dated o9 1o.2015.

「
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 17/1112015 -Case No. A/R-307 ( M/s. Jindal SAW Limited )
(Advance Authorization No. 0510219331 dated f 5.04.2008)

For the purpose of redemption of Advance Authorization, norns may be modified as

under:

l. Quantity of import item at S1. No. 7(Polyethylene-HDPE) may be
allowed as applied for i.e. 1203.7 MT on repeat basis as per firm's
other Advance Authorizations ( No. 0510219329 dated 15.04.2008 ,

0510219330 dated 15.04.2008 etc.) ratified in NC meeting No.
47 180 dated 17 .02.2009.

Norms committee may take a view

- 4--,-
(S.K.Jain)

Development Officer
Norlns ComIIlittee II

DIPP No。 12/122/2015-TSW/307-A/R dated  17/11/2015
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Department of Industrial Policy & promotion
(rsw)

NC Meeting dated l7llll20l5 -Case No. A/R-308 (M/s Apar Industries Limited) (Advance
Authorization No. 0310231177 dated t6 .10.2003)

Norms may be fixed as under:

l. List of export items along with their quantities and net export weights may be
specified as per enclosed annexure as submitted by the appficant vide their letter
dated 26.10.20t5.

2. Quantities of import items may be allowed as under:
(i) Quantity of import item at Sl. No. I namely , Copper in the form of CC

cathode wire Bars/cc Rod(E.c. Grade) may be allowed as 39445g Kgs.
as l.0l Kgs./Kg. content in export items at Sl. No. r to 54 of the enclosed
list of export items, taking clue from Engineering Tables 4 & 5.

(ii) Quantity of import item at Sl. No. 3 namely, ftOpp Compound may be
allowed as 1.05 Kgs./Kg. content in export items at Sl. No. 53 & sq of
the enclosed list of export items

3. Change in the list of export items from " Telephone Cables" to " power cables,'
may be decided by DGFTATIC.

Norms committee may take a view

θι‐θ́ g
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./ - lh'tt,s

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No.12/122/2015-TSW/308-A/R dated 17/11/2015
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POWER CABLES‐ 300/SOO V/Cu/,vc/PVC/CTS/PVC′ 2X25
・PoWER CABL6‐ 300/夕

"V/Cu/Pvc/,VC/CTS/PVC,4×
25

・POWER CABLE,06/1● /Cu/PVC/Pvc/CTS′
'VC′

2X6
・,OWER CABLE,06/1Ⅳ ′Cu/'VC/Pvc/Crs/,vc.4× 6

・,OWER CABLCS 3∞ /S∞ V/Cu/Pvc/,vC/Crs/Pvc′ 7X25
・POWER CABLE,300/5∞ V/CU/PVC/'VCハ

'S/PVC 12X25・POWER CABLES・ 3∞/SOO V/Cu/Pvc/PVC/CTS/PVC′ 19X25

'POWER CABL6‐ 300/500V/Cu/PVC/Pvc/CTS/PVC.24× 25

'POWER CABLES‐ 06/1 KV/Cu/xLPE/PVC′ 2X4
・pOWER CABLES‐ 06/1 KV/Cu/xLPE/'VC.2X6

・POWER CABLE,06/1 KV/Cu/xtPE/PVC,4X25

'pOWER CABLES‐ 06/1 KV/Cu/xtpE/PVC,4X4

'OWER CABLES‐ 15SQ MM 4SO/750 V Cu/Pvc

'OWER CABLES‐ 25SQ MM 450/750 V Cu/,vc
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'POWER CABLE・ PVC CORE BLU 1 51F)300/S00V
.POWER CABLE・ PVC∞ RE BLu 2 5「 )3005∞ V
.,OWER CABLE・ ⅣC CORE BRN 1 5(円 300/5alV
.PCIWER CABLE・ PVC COREBRN 2 5 0 300/500V

'POWER CABLE・
'VC COREV′

G15(o300/500V
.POWER CABLE・

'VC COREY/G25「
)300/S00V

，
４

・ POWER CABLE‐ FS COPP[RCOND 25MM21R)
・ POWER CABLE‐ FS COP'ERCON0 4MM2(R)
・,OWER CABLE‐ FS COP'【 R CON04MM2(RI'

多
■
Ｌ

・,OWER CABLES‐ 06/1 KV/CU/XLPE/LSFl「 SHソlCX25SOMM・
.PoWER CABLES‐ 06/1 KV/Cu/xLPE/● F(卜SH)/1CX4SQ MM・

躙
綺
猛
Ｈ

PCIWER CABLE‐ 12X25 CIX/SW/V SH CCBS・

POIWER CABLE‐ 19× 2 5 CIX′ SW/V6H CC B5・

POWER CABLE‐ 2■X25C/X′ SW/Vド H CC BS・

POWER CABLE‐ 4X16C7●/SW/VSWAlⅣ BSO・

¨
¨
¨
¨
画

'・
2・●OWER CABLE 4X16 C/X/SW/t7/SH lⅣ  BSO

可
お
盤

FF5WER CABLE‐ 7×25C/X/SW′ FRUV 6H CC CC

''POWER CABLE‐ 10X25C/X/SW/FRUV SH lKV

I:器 :l:::i::l:I::講

'Wチ

:l廿 ¥:I:「
C

奪
,OWER CABtE‐ 06/1●/Cu/XLPE/PVC/1CX70SQMM
POWER CABLE‐ 0げ l kV/Cu/xLPε /PVC/1C X4∞ SQ MM

ツOWER CABLE‐ 6/tO KV/Cu/xLPE/CrS/,vcハ wA/PVC/3C Xフ 0

PCIWER CABL‐ 6/10 KV′ Cυ/XIPE/CTS/PVC/SWA′
'VC/3C X 95

「
「
い
「
嗣

げ

げ

げ

α

柵″W鏃路IIttMМ )
KV/CU/Xし

'E/PVC/SWAノ
4CX 10SQ MM  i

O/CU/XLPE/PVC/SWA/4CX 16Sα MM  '

菊
嘲
で
領
乱

pvccoRE BLu 1.s (t) 300/smv
?vc coRE Bru 2.s (f) 3m/smv
PVC CORE BRN 1.5 (t) 3m/9mv
PVCCORE BRN 2.s (t) 3m/smv
PVCCORE Y/G 1.5 (0 3m/5mv
ryc coRt Y/G 2.s {Fl 3m/s00v

ヽ

ｍ蜘蜘蜘卸̈
,6/1 0 AB Cable(HDp:hsubted,3x95+球 50

)6/1で′AB Cable(HDP〔 Insulated,3x95+lx50
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Ministry of Hea、γ lndustrics&Public Enterprises
Departmcnt of Hcavy lndustw
TSW(B)Section

Su● eCt : Application of M/s VOestalpinc VAE VKN India Pvt. Ltd
ratiflcation ofnorm ofAA No 0510371077 dated 14 11 2013

Refcrcnce: DGtt ID Note No 01/81/50/458/AM14/DES I1/235
01 102015

O/o DGFT may refer to firm's reply dated 03.09.2015 forwarded
above reference. It is observed that the reply forwarded is not related w

subject authorization. It is therefore requested to forward relevant infi
as requested earlier vide this office UO of even no. dated 23.O5.2O

enclosed).

(Gara
Sr. Development Of{icer

Enclosurc:As abovc

PrDO.DES―II.DG「
DHIUO No.3(44)/2014/TSW(B)/
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dated 13 10 2015
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〔ヽinistry of Heavy lndustries&Public Enterprises
Departincnt of Hcavy lndustry
TSW(B)Section

$ubject : Application of M/s Voestapline VAE VKN India Pvt. Ltd. for ratification of
norm of AA No.0510371077 dated t4.tL.2Ot3.

Feference : DGFT ID Note No .011811501458/AM14/DES-II|24 dated 05.05.2014.

Reference above, the application of the firm has been examined and it is
crbserved that the firm has claimed 2Oo/o wastage on imported raw material without
giving any justification/calculation. The firm may therefore be requested to justify
the requirement and furnish information as per S1. No. 2, 3 &,11 of sDL.

ol ( flu-rr,{ )u
(Gajraj Singh)

Sr. Deveiopment Officer

pHI UO No3(44)/2014/TSW(B)/ dated 23.05。2014.
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject : Application of M/s Voestapline VAE VKN India Pvt. Ltd. for ratihcation of
norm ofAA No.0510371075 dated 14.11.2013.

Reference : DGFT ID Note No .0 1 /8 1 /50 I 457 I AMl4 I DES-II/23 dated 05.05.20 14.

Reference above, the application of the firm has been examined and it is
observed that the {irm has proposed to import various raw material and
components required for the manufacture of export product. Since the essential
information has not been furnished along with the application, the hrm may be
requested to furnish information as per 31. No. 3, 8 & 11 of SDL for each expprt
product separately. 

llllrt\.-4

(.) '-i,,' f t\
(Gajraj Singh) I

Sr. Development Officer

dated 23.05.2014.
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FTDO. DES-II. DGFT
DHI Uo No 3(44ll2ot4lTSw(B)/
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

subject : Application of M/s crompton Greaves Ltd. for ratification of norm of
AA No. 0310766733 dated, 1Z.Ot.2Ot4

Reference: DGFT ID Note No. 01 lStlSOl|OS/AM1S/DES_I/23T Dated
05. 10.2015.

o/o DGFT may- refer to firm's reply dated 27.os.2ors forwarded to thisoffice under above reference. It is observia from the reply that they have notgiven 
-net weight of export product and material balancinj statement. The firmmay therefore be requested to furnish following informatioi:----'

1 ' Net weight of export product and material barancing statement interms of Sl. No. 4 & S of SDL as requested earlier.
2. Raw material calculation linking export product rating. I

/t

, r This issue with the approval of IA(KKT). , 
(l<

'' / --€T,,.ti
(Gaj raj Singh)

Sr. Development Officer

FTDO. DES-II. DGFT.
DHI uo No. 3(s8)/2014lTSw(B)/ 
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\311 )\,---.

「

102-

″



Ministly of Heavγ  lndustries&Public Enterprises
Dcpartinent of Heavy lndustly

TSW(B}Section

SuttCCt: ApplicatiOn Of M/s CrOmpton Greaves Ltd fOr ratiflcation Of nOrm of

AA No 0310749939 dated 17.092013

Reference: DG「F ID Note No 01/81/50/323/AM14/DES― I1/238 Dated
05102015

O/o DGFT may refer to firm's reply dated 2Z.OS.2OLS forwarded to this
office under above reference. It is observed from the reply that they have not
given material balancing statement, net wt. of expbit produci and thejustification for the quantity of import item no. S, 6, 7, 15 & 16.
given for basic raw material has also not been supported by
drawings.This Offlce therefOre is not in a position tO support the prOposal.

This issue with the approval of IA (KKT).

β荀ム静 =矛 Sr. Development Officer

「

FDO,DES II,DGFF.
DttI UO No 3(78)/2013/TSW(B)/ ５０２０ｄ‐９
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Ministry of Heavy Industries & public Enterprises

Department of Heary Industry
TSW(B) Section

subject : Application of M/ s Kotsons pvt. Ltd. for ratification of norm of AA
No. 0610035619 dated 26.12.2O13

Reference: DGFT ID Note No. 01 lBtlSOl4S4IAM14/DES_IIl23g Dated
05.10.2015.

^ o I o DGFT may refer to firm's representation d,ated, oz .o4 .20 15 in respect
of subject authorization. It is observed that the main applicatio., or tr,. ti.rn *."
examined and the firm was advised to furnish certain additionar information
vide this office uo of even no. dated 23.0s.2or4 (copy enclosed). Since noinformation has so far been received, the firm -"y b. reqUested agaiB tofurnish desired information. -l

This issue with the approval of IA(KKT). fr 
14

V -{-a' 1;
(cajraj Sirigh)

Sr. Development Oflicer
Enclosure:As abovc.

「

DO,DES―II.DGFF.
DHIUO No.3(60)/2014/TSW(B)/ dated o9 1o.2015

み

-1珀
―



。し⌒Ъ14Ministry of Hea'u-y Industries & public Enterprises
Department of Heavy Industry

TSW(BI Sectjqn

Subject : Application of M/s Kotsons Pvt. Ltd. for ratification of norm of AA
No.06 100356 1 9 dated 26. t 2 "20 tS.

Reference : DGFT ID Note No .01 /81 l50 l454lAM 14lDE S-It 127 dated 05.05.2014.

Reference above, the application of the firm has been examined and it is
observed that the firm has claimed 10%e, wastages on all raw materials applied for
import which appears to be on higher side. No justification for input quantity
requirement and r,vastages claimed have been submitted by the applicant. The firm
may therefore be requested to furnish information as per Sl. No. 3, 4, S & 11 of SDL
for each export product separately.

" ?t"01, i/ t'lr-l)v
(Gajraj Singri)

Sr. Development 0fficer

円 DO,DES―II,DG日
DHI Uo No 3(60)/2014/TSw(B)/ dated 23.05,2014.
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l7llll20l5- Case No. A/R-315 (M/s TEMA India Limited )
(Advance Authorization No. 0310626861 dated 18.04.2011)

Advance Authorisation may be ratified as under:

l. Net Empty weight of export item may be specified as 113.655 MT.
2. Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 1 &2.
3. Quantity of import item at Sl. No. 1 may be allowed as 53.430 MT as 1.34 Kgs/Kg.

content in the export product after taking l/3'd recovery from scrap.
4. Quantity of import item at Sl. No. 2 may be allowed as 14632j MT meters on net to

net basis as claimed by the firm.
5. Quantity of import item at Sl. No. 3 may be allowed as 1646 Kgs.

Norms Committee may take a view

そ高a戸唯
Development Ofrlcer

Norms Committee I
DIPP No.12/122/2015-TSW/315¨ A/R dated 17/11/2015

贔レ″

-lθ 6″



oL. 3/a
1012912015 httpsr/lmail.gov.ir/iwc _static/layoulishell.html?lang=s*g5*a 0 1 0 0- 1605i217

Subject: Modification of norms of 17 Advance authorisations of M/s Sesa Date: 10128115 05:47 PM -O:V-/-D-Sterlite From: Kanwalinder Sodhi <kanwalinder.sodhi@nic.in>
To: nc2.dgft@nic.in

Dear sir

With respect to the modification of norms of 1 7 advance authorizations of M/s Sesa Sterlite Limited, the views of this division
are as underi
Status quo is to be maintained for all the above stated advance authorizations.
Regards

K S Sodhi

AD-ME

どヽ

https:〃 mai1 9ov iげ iwc_staucЛ ayOutlshell htrnl?lang=en― ∪S&30100_16051217
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Departnlent of lndustriaI Policy“ &Promotion

(TSW)

Sub:Application from R4/s Welspun Corp Lilllited for clariflcation about Grade of Steel

for the purpose of redemption of Advance Authorizations

cヽos.310387110 dt.27.06.2006,310408777 dt.20.11.2006,310429077 dt.10.05.2007,

310450398 dt.15.11.2007, 310450080 dt.13.11.2007, 310450240 dt.14.11.2007,

310451876 dt.28.11.2007, 310434315 dt.28.06.2007, 310434202 dt.27.06。 2007,

310451560 dt.26.11.2007, 310451141  dt.22.11。 2007, 310451032 dt.21.11.2007,

310450245 dt.14.11.2007, 310450565 dt.16。 11。 2007, 310451187 dt.22.11。 2007,

310451408 dt.23.11.2007,3410021584 dt.11.06.2008,3410021585 dt.11.06。 2008 and

3410024155 dt.12.05.2009)

Re■ DGFTI.Do No。01/81/162/28/AM13/DES.Ⅱ/318 dated 05。 10.2015

M/s Welspun Corp Lilnited have sought a clariflcation about the grade of Alloy

or Non― a1loy HR Coils/Plates imported by them for the manufacture and export of

Submcrged Arc Welded Pipes against thcir abovementioned 19 Advance Authorizations for

thc purpose ofrcdemption ofAdvancc Authorizations.

Fillll has infoHned the following:

(i)  As per SION C… 593,import of Alloy or Non― Alloy HR Coils/Plates of
relevant grade is a1lowed for the manufacture and export of Alloy or Non―

Alloy SAW pipes as per API Grade/ASTM Grade.

(ii)  API grade steel is used for the manufacture of Line Pipes for trallsportation of
petroleulln products.

(五i)  The export of pipes has been completed with the sarne grade of steel Coils

/Plates imported under the Advance Authorisations i.e.API grade.

(市) All cxports and imports have been completed and this is required only for thc
purpose ofredcmption ofthe Advance Authorisations.

(V)   There is no change in the quantity of import items as already allowcd under
the Advance Authorizations.

(Vi)   There is no revenue loss to thc Goverlment as Steel Plates/Coils have been
uscd for the rnanufactureゼ %export ofpipes.

Kceplng above in vicw,this offlce have no o可 ectiOn fOr issue of a clarincation

to the applicant by the NollllS COmnlittee that for the purpose of redemption of above―

mentioned 19 Nos.of Advance Authorizations,import of Alloy or Non… Alloy HR
Coils/Plates may be allowed providcd that E.〇 .has been fulf11led by the f1111l by eXport of

Pipes made out ofthe same grade of stecl i.e.API Grade. There shall be no change in the

nolllls of consumption of steel coils/plates.

Norms committee may take a view

DES‐II

15。 10.2015

/オ
硫 ル 1

(S.K.Jain)
Development Officer

DIPP U.0。 No。7/243/15¨TSW/ dated

/1こ メ ィ
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Ministry Of Hcavy lndustries&Public Ente¬
p五ses

Department Of Hcavy lndustry

TSWfBI SectiOn

SutteCt: Request Of M/S Powcrgear Ltd fOr mOdincation Of nol.1.OfAA No.

0710o63667 datcd 17.03.2009

Reference: DG「 F ID Note No.o1/81/50/776/AM09/DES― I1/240 Dated
0510.2015.

獄細猟螂聯蠅灘隠灘ground that impOrt item nO. 48 was nol

印轟庸男:″]甜F nα
9°n the bas

イ
ら`

In view of the above this oflice earlier comments sent to DGFT urae ty{soflice UO of even no. dated IT.LO.2OL3 
"tifit ofa g.oa 

/ l
rhis issue with the approvar of rA (KKr). 

*^1n_'ffi o
Sr. Development Oflicer

「

DO,DES―II,DGFF
DHI Uo No.3(78)/2009/TSW(B)/ datcd 19.10.2015.

0
ινf

r′°つ一



Ol' s22-'
tn" rr''f

Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

SutteCt: Request Of M/S POWergear Ltd for mOdincation Of norm of AA No

0710063772 dated 23.03.2009

Reference: DG「 F ID Note No 01/81/50/779/AM09/DES― I1/236 Datcd
05102015

Reference above, the representation of the firm has been examined and it
is observed that similar representation of the firm had already been examined
and it_was not agreed to re-instate deleted item (lmport Iterir no. 11) on the
ground that this item was not considercd spare ofthe export product.

In vie、v Of the above this Offlce earlicr cOmments sent to DGtt vide t
office UO of elen_no. {1t9d 17,10 2013 still hold good.

This issue with the approval of IA (KKT).

Sr. Development Officer

「

FDO,DES― II,DG日 .

DHI UO No.3(78)/2009/TSW(B)/ dated 19.lo.2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l7llll20l5- Case No. A/R-323 (M/s Essar Ferro Alloys Company)
(Advance Authorization No. 0510362904 dated f9.08.20f3)

Norms may be modified as under:

1. Size of cables , their quantities and net export weight may be specified as under:

PVC Insulated Power purpose Copper Cables Rating upto 1100 Volts of following
sizes

SI.No. Size Qty.:n Kms,

Net ExpOrt

Weight(Kgs.)

4CX 2.5 mm2 Armoured 9.6 6219

4CX 4mmz Armoured 11.2 7886

(m) 4CX 6mm2 Armoured 11.2 10171

(iV) 4 C X 10 mm2 Armoured 13.2 14636

(V) 4 C X 16 mmz Armoured 13.0 17682

(Vi) 4 C X 25 mm2 Armoured 9,0 14846

(Vii) 4 C X 35 mm2 Armoured 5,0 10805

(Viii) 4 C X 50 mm2 Armoured 2.5 7674

(iX) 4 CX 70 mm2 Armoured 3.5 13520

(X) 4 C X 95 mm2 Armoured 3.0 14921

(Xi) 4 C X 120 mm2 Armoured 1,0 6571

(Xil) 4 C X 150 mm2 Armoured 1.5 11443

(Xili) lCX 70 mm2 un‐ Armoured 6.0 4000
TOTAL 89,7 ■40374

2. Quantity of import item at Sl. No I viz. Copper Ingots/Copper Wire Rod may be
allowed as 5 1 3 1 3 Kgs. as I .01 Kgs./Kg. content in the export products.

3. Quantity of import item at S1. No 2 viz. PVC Compound may be allowed as
1.05 Kgs./Kg. content in the export products.

4. Quantity of import item at S1. No 3 viz. Galvanised Steel Wire may be allowed as
1.02 Kgs./Kg. content in the export products at Sl. No. (i) to (xii) above.

Norms committee may take a view

, +---/ --*',t- ifir,
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No.l2||22/2015-TSW323-A/R dated 17 llllz}ts n
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l7llll20l5- Case No. A/R-329 (M/s Gupta Metal Sheets Limited)
(Advance Authorization No. 0510393f 95 dated 13.02.2015)

Norms may be modified as under:

l. Quantity of import item at Sl. No. I may be allowed as 1.075 Kgs.lkg. content in the
export item as per Sl. No. I (a) of SION C-1196.

2. Quantities of import items at Sl. No. 2 & 3 may be allowed as 1.064 Kgs./kg.
content in the export item as per as per Sl. No. 1 (b) & 1 (c ) of SION C-I196.

Norms committee may take a view.

/多 ´  ノれ
“
_

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
E〉IPP No.12/122/2015-TSW/329‐ A/R dated 17/11/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 17l1ll20l5- Case No. A/R-339 ( M/s Jay Bhawani Metal Industries)
(Advance Authorization No. 0310784691 dated 06.06.2014)

Norms may be modified as under on repeat basis as per their other Advance Authorization
No. 0310775181 dated 20.03.2014 in NC meeting dated 06110/2015 :

1. Description of export item may be amended as "Copper Bars I Size 12 mm to
160 mm(Width) x 3 mm to 40 mm (Thickness)l/ Copper Rods( dia. 12 mm to 70
mm)/Copper Strips"

Norms committee may take a view

-/ -n^- lT"'1'
(S.K.Jain)

Development Officer

Norms Committee Ⅱ
DIPP No.12/122/2015‐ TSW/339‐A/R  datcd 17/11/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 17llll20l5- Case No. A/R-341 (M/s. Theeta Electricals Pvt. Ltd.)
(Advance Authorization No. 0510393077 dated 04.02.2015)

Reply submitted by the firm vide their letter dated 16.09.2015 has been perused
which is not complete and they may be asked to submit point-wise reply to the following
information:

1. Information in respect of items at Sl. No. 5 of Standard Deficiency Format, export
product wise.

2. Quantities of export items in Nos. also in addition to their weights.
3. Quantities of import items at Sl. No. 4,14,15 &22 in Nbs. also in addition to their

weights.

Norms committee may take a view
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(S.Ko Jain)
Development Offlcer

Norms Committee Ⅱ
DIPP No.12/122/2015-TSW/341¨ A/R datcd

← ,lЧ ^

17/11/2015
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